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It is the women who have borne the brunt of 
it. . . (Interruptions) .. . 

SHRI    SUBRAMAN'IAN    SWAMY: 
There are women who trouble men... 
(Interruptions)... 

SHRIMATI KAMLA    SINHA;    To you 
may be. But not to everybody.   - 

 

It   is  the stepping    stone    to    Delhi gaddi. 

 

 

THE DEPUTY CHAIRMAN: The Home 
Minister has to speak now. Now I have 
another problem because Dr. Jain and some 
other Members have moved a resolution 
opposing the proclamation and he would like 
to speak when it is moved. Mr. Minister, you 
haven't yet moved the resolution. 

SHRI SANGH PRIYA GAUTAM: 
Madam, 1 am on a point of order you have 
allowed four Members from the Janata Dal 
and only two from the BJP while ours is the 
highest number. 

 

I. STATUTORY RESOLUTIONS 
SEEKING APPROVAL OF THE 

PROCLAMATIONS UNDER AR 
TICLE 356 OF THE CONSTITU-
TION IN RELATION TO THE 
STATES OF UTTAR PRADESH 

MADHYA PRADESH, RAJASTHAN 
AND HIMACHAL PRA DESH 



 

II. MOTIONS SEEKING REVOCATION 
OF THE PROCLAMATIONS 
UNDER ARTICLE 356 OF THE 

CONSTITUTION IN RELATION 
TO THE STATES OF UTTAR 
PRADESH, MADHYA PRADESH, 
RAJASTHAN AND  HIMACHAL  
PRADESH) 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN): Madam, I beg to 
move: 

''That  this  House  approves    the 
Proclamation issued by the    President,    on 
the 6th December,     1992, under article 
356 of the Constitution, in    relations to the    
State of Uttar Pradesh." 

"That this House approves the 
Proclamation issued by the. President on the 
15th December, 1992, under article 356 of 
the Constitution, in relation to the State of 
Madhya Pradesh." 

"That this House approves the 
Proclamation issued by the President on the 
15th December, 1992, under article 356 of 
the Constitution, in relation to the State of 
Rajashan." 

(Interruptions).... 5.00 

P.M- 

SHRI SHANKAR DAYAL SINGH: 
(Bihar): I am on a point of order, a valid point 
of order. 

He has sent that report to the Prime  
Minister. 

THE DEPUTY CHAIRMAN: How did 
you get that report? (Interrup. tions) 

SHRI V. GOPALSAMY (Tamil 
Nadu): He has got his own intelli 
gence agencies. » 

THE DEPUTY CHAIRMAN: Has it been  
circulated? 

 

SHRI S. B. CHAVAN: Madam, I would 
like to clarify the position. Actually, what was 
sent to the Prime Minister, a copy of it has 
also been sent to the President and the 
President himself approved the proclamation. 
So that answers his point... (Interruptions) ... 

 

This is perhaps a unique thing for me and I 
think for this 'House also. There are some 
experts and they can say. But I have got these 
two papers only, one in Hindi and another in 
English. The original letter written by the 
Governor of Rajasthan is in English. This 
letter, he has written to the Prime Minister 
and not to the President. This is my point of 
order. 
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SHRI  S. B.     CHAVAN:  What the hon. 
Member is saying is correct that it was 
addressed to the Prime Minister and the copy 
of which was sent thereafter... (Interruptions). 

SHRI SHANKAR DAYAL SINGH: No, 
please hear me. Madam, article 356 of the 
Constitution, which relates to the provisions 
in case of failure of constitutional machinery 
in States says, "If the President, on receipt of a 
report from the Governor of a State or 
otherwise, is satisfied that a situation has 
arisen in which the Government of the State 
cannot be carried on dn accordance with the 
provisions of   the Constitution..." 

 

SHRI SB. CHAVAN: Madam, the point 
which the hon. Member has raised, article 
356, if the hon. Member would go through it, 
I am sure that he will himself be satisfied that 
the President after receiving the report has to 
be satisfied about the conditions prevailing. 
The Constitution is silent on this point as to 
whether it should be addressed to this person 
or that person. It is a question of getting 
satisfied. If the President... (Interruptions) 

SHRI V. GOPALSAMY: What has been 
the practice of the House so far? 

SHRI S. B. CHAVAN: I quite understand. 
See the fact ... (Interup-tions) 

SHRI MENTAY PADMANABHAM 
(Andhra Pradesh): That means the practice 
is... 

THE DEPUTY CHAIRMAN: Just a 
minute. What is the practice of this House? 
When the Leader of the 

House  is on his legs, the practice is that we 
should hear him. 

SHRI SIKANDER BAKHT (Madhya 
Pradesh): The point of order has to be 
settled... (Interruptions) 

SHRI MENTAY PADMANABHAM: We 
are only assisting the Leader of the House. 
Under the Constitution if the Cabinet is 
satisfied, the President is deemed to have 
been satisfied. 

THE DEPUTY CHAIRMAN: Let him 
answer. Let him finish his sentence. He is 
trying to explain to you. The point of order 
was raised in the Housr. I cannot give any 
direction ivntil and unless I get the informa-
tion from the. person concerned, the 
Government. 

SHRI G. SWAMINATHAN (Tamil Nadu): 
Madam, I stand on a point of order. ''The 
President, on receiving the information" 
means, a letter should have been addressed to 
the President. Otherwise, there will be no 
receipt. Suppose somebody sends a letter to 
somebody and marks a copy to me; it does not 
become a receipt. "Receipt" means, a letter 
sent direct to the President. That will be the 
meaning under the Constitution. Suppose 
somebody writes a letter to somebody and 
sends a copy of it, the copy is received but the 
letter is not reieived... (Interruptions) ... The 
point always is that a letter has to be sent t0 
the person concerned. Who is the person con-
cerned? The person concerned is the 
President. And then a letter has to be 
addressed to him... (Interruptions) .. .Suppose 

a person not concerned with him sends it to 
the Prime Minister... (Interruptions) ... The 
President, post is higher than that of the Prime 
Minister. I think this is not open to many 
interpretations. .. (Interruptions)... 

THE      DEPUTY    CHAIRMAN: On 
your submission,    let the    Home Minister 
say      something   ... (Interruptions) . 
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SHRI S. B. CHAVAN: I have made 

the provision absolutely clear. If we 
go through Article 356, it merely 
states that after receiving the infor 
mation, the President has to be satis 
fied about the conditions prevailing 
and it is the Council of Ministers 
who have to be satisfied and they 
have to recommend to the President 
that the kind of action which is con 
templated under Arcicle 356 needs to 
be- taken. It is on that basis the 
President        has to    decide        as 
to whether it satisfies all the conditions and 
whether an Ordinance should be promulgated 
under Article 356. That lis the only 
explanation. 

SYED       SIBTEY     RAZI      (Uttai 
Pradesh): I am on a point of order... 
{Interruptions) ... 

 

THE DEPUTY    CHAIRMAN:   On minute...    
(Interruptions) .. .1     hav heard  it.      Mathur  
Saheb,  just minute please.. . (Interruptions) ... 
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SHRI MENTAY PADMANABHAM: The 
Law Minister is here. He can explain the legal 
position. Otherwise, you can give  uling. 

SHRI S. B. CHAVAN:    Madam,    if in what 
the lion. Member has raised there is some 
constitutional and le ? validity, this is not the   
House which takes a decision in the matter. 

SHRI   YASHWANT  SINHA       (Bihar): 
Why? 

SHRI S.     B.    CHAVAN:    In    this House, 
we can merely say   wheth the order about the    
dissolution    iv been properly  scrutinised,     and    
the President is satisfied or   not.    If   the 
President is satisfied,  that comes    to us for 
ratification.    If there    be    any legal lacunae, 
then    there are   other forums available where 
you can    agitate on this issue, but not this 
forum. This is not the forum. (Itnerruptions) 

SHRI YASHWANT SINHA: We cannot 
accept this logic. This lo is a dangerous logic. We 
cannot accept it. (Interruptions) Madam, the 
logic which has been just now mentioned before 
the House by the hon. Home Minister is a logic 
which cannot be accepted by this House. What 
he is saying is that since there are other courses 
of redressal which are avilable. this House 
cannot discuss it. I don't think the jurisdiction of 
the House is barred. 

AN HON.  MEMBER;    Yes.    It    is 
barred. 

SHRI YASHWANT SINHA: It is not barred. I 
am sorry. This House has every right. This 
particular House is the Council of States. If we 
are not bothered about these things, who else will 
be bothered about these? Which other House will 
be bothered about these things?   If you   have   
some redressal 

 

* Expunged as ordered by the Chair,        

† [] Transliteration in Arabic Script. 



 

[Shri Yashwant Sinha] 

available somewhere else, it does not mean 
that we will not be able to get that redressal 
here.    That is a wrong logic, that is an 
erroneous logic. 

 

He is in the dock. The Government is in the 
dock. You give your nik ing about that point 
of order. 

THE DEPUTY CHAIRMAN: Until and 
unless I get the full facts, what the procedure 
is, what has happened, in the past and what is 
being done, I am not a lawyer to sit over in 
judgement. (Interruptions) Let me find   out. 

SHRI SIKANDER BAKHT: Until 
and unless the position is clear, this 
Motion  cannot  be  taken  up. This 
Motion  cannot be taken   up if the 
position is   not clear.   It  is not pos-- 
sible. 
(Interruptions) 

THE DEPUTY CHAIRMAN: The. 
Minister has given his view, and I will now 
ask him to proceed. 

SHRI SIKANDER BAKHT: 

The letter has been written not to the 

President in the case of the State of 
Rajasthan, which is written to the Prime 
Minister, and the Leader of the Ho ise has not 
denied it. Now if you dc not agree with this 
procedure, 

what else  can  I say?   We   can have a vote 
on it. 

SHRI V. GOPALSAMY: You kindly bear 
with us... (Interruptions) 

SHRI SIKANDER BAKHT: A poinl of 
order has been raised. How car the motion 
be taken up if it is againsi the rules? 

THE DEPUTY CHAIRMAN: You have 
expressed your view. I will request Mr. 
Madan Bhatia to speak 

SHRI V. GOPALSAMY: Kindly allow 
us to express our viewsi 

SHRI MENTAY PADMANABHAM 
This Js a legal matter. Why no' ask the 
Minister of Law to speak? 

SHRI SIKANDER BAKHT: Ma dam, 

 

THE DEPUTY CHAIRMAN: Don'1 pmh 
a thing. I would not give mj ruling now; I 
will reserve it til I hear everyone else. " I am 
not giving any ruling now. 

SHRI    YASHWANT      SINHA: 
have a point of order. 

SHRI MADAN BHATIA (Nomina' 
ted): I think this whole controversj 
is based on a misconception of arti 
cle 356. There are two things aboui 
which we should be very clear. On 
is that under article 356, the satisfac 
tion of the President is not the indi 
vidual and personal satisfaction 0 
the President. The satisfaction ha: 
to      be     the satisfaction : 
the Council of Ministers. Even if let us 
assume, the report is addresse to the 
President himself... (Interrup tions) 

 

 

363 Statutory Resolution       [RAJYA SABHA]        re. proclamations in 364 
U.P., M.P., Rajasthan and 

H.P. 

 
How can we poceed?   (Interruptions) THE 

DEPUTY CHAIRMAN: 



 

THE DEPUTY CHAIRMAN: Please keep 
quiet and don't give directions to the Chair. I 
want to hear him. Let me hear him because I 
should know others' viewpoint also. You 
don't allow me to hear other   people. 

. SHRI MAD AN BHATIA: The Governor 
writes the report, puts it into the envelope and 
sends it to the President and the President 
directly reoei- ves that report. Can the 
President proceed on that report? The answer 
in the Constitution is 'no'. He has to forward 
this report to the Council of Ministers headed 
by the Prime Minister. Therefore, if the 
report goes direct to the Prime Minister ins-
tead of the President, it makes absolutely no 
difference because it, in fact, reaches the 
right hands under the Constitution. The 
Constitution further does not say—article 356 
does not say that the report shall be addressed 
to the President in his person; it says: "The 
President on receipt of a report..." Receipt of 
a report by whom? The Constitution does not 
say 'receipt of the report by himself. 
Therefore... (Interruptions).. .the report is 
received from the Governor by the Council of 
Ministers, the Council of Ministers has to 
apply its mind to that report and on the basis 
of that report they have to make re-
commendation one way or the other to   the   
President and forward     that  report to the 
President. The Council of Ministers will say: 
This as the report which has been received 
and this is our recommendation and we are 
forwarding this report -ilong with our 
recommendation to you. Then the President 
has no choice. Let us be very clear. It is not a 

matter of today because if we say that the 
President has to be satisfied personnallv 
under article 356... (Interruptions) 

SHRI SATYA PRAKASH MALA-VIYA; 
That is not the point at issue. 

SHRI MADAN BHATIA: This will be a 
total perversion of the Constitu- 

tion because it would raise a far-reaching 
question, namely; whether the President, 
under any provision of the Constitution, can 
act on his own discretion, overriding the 
discretion and power of the Council of 
Ministers. The answers has to be 'No'. Madam, 
I further submit that so far as article 356 is 
concerned, it further says;'.... on receipt of a 
report or otherwise...' The Constitution does 
not refer only to the report. (Interruptions). 
Even without a report, the President can act on 
the advice of the Council of Ministers,   
(Interruptions) 

THE DEPUTY CHAIRMAN: Just a 
minute, please. (Interruptions) You clarify, if 
you want. Otherwise, it  is  not necessary. 

What they are objecting to — as I 
have understood—is that the Presi 
dent should have received the report 
directly from the Governor. This is 
the procedure, regular practice. It is 
only in this case. In the case of rest 
of the States, they have no objection. 
It is only in this case, in the case 
of State of Rajasthan. The papers that 
I have with me say: 'I, Dr. Shankar 
Dayal Sharmi, President of India, 
have  received a report from the 
Governor of the State of Rajasthan... 
In this case,—this is their objection— 
the report should have gone directly 
to the President That should have 
been the proper procedure. It has 
gone to him indirectly. The report 
has gone to him indirectly. It is a 
technical error, as        I   look 
at it. The report should have gone to the 
President directly. It has gone via the Prime 
Minister. Therefore, this is only a mistake. 

SHRI SHANKAR DAYAL SINGH: Then, 
why don't you dismiss the Governor for his 
lapse? What is this? 

THE DEPUTY CHAIRMAN: I cannot 
dismiss the Governor.   (Interruptions)  It is 
for the President to take action.  
(Interruptions) 
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SHRI MENTAY PADMANABHAM: 
They prepare the report and the Governor 
signs it. It makes no difference whether it is 
sent to the President or not. 

SHRI G. SWAMINATHAN: Madam, all 
the while, Governors have been sending their 
reports to the President. Even here, in the other 
cases, Governors have sent their reports to the 
President. As you have said rightly, only in 
this case, the Governor has sent it to the Prime 
Minister. But the question is whether, 
according to the Constitution, a Governor can 
send his report either to the President or to the 
Prime Minister. Can it be done? This point 
should be cla-rifled, whether a Governor nan 
send his report either to the President or to the 
Prime Minister. 

SHRI V. GOPALPAMY: Madam, Kindly 
permit me. 

THE DEPUTY CHAIRMAN: As I 
have understood the various provi 
sions of the Constitution, it is not 
clear, whether the reports should be 
sent directly, to the President, or, 
they can also be sent indir 
ectly. It is ambiguous In 
this case, it has come indirectlv. But 
we have to understand the nubstance 
of it. the substance of what is con 
tained in the report. 

SHRI YASH WANT SINHA: Madam, 
you promised me that I would be called. 

THE DEPUTY CHAIRMAN: Yes, Mr. 
Sinha. 

SHRI YASHWANT SINHA: Madam, the 
notification is very clear. The notification 
says: 'Whereas I, Dr. Shankar Dayal Sharma, 
President of India, have received the report 
from the'Governor of the State of Rajasthan, 
and after considering the report atad other 
information received by me...' etc' etc., he 
came to the conclusion that article 356 should 
be invoked. IKTow, according to the Con-
stitution,  and,  according to the noti- 

fication which has been issued, the 
President, obviously, is in receipt 
of the report from the Governor. 
But according to the letter which has 
been shown to us by Shri Shankar 
Dayal Singh, this letter is addressed 
to the Prime Minister of India, by 
the   Governor  of  Rajasthan. The 
Home Minister did say, a little while ago, that 
a copy of it was sent to the President. We 
would like to be satisfied, the Members of this 
House have a right to be satisfied, that this 
particular report of the Governor of Rajasthan 
was sent to the President of India. Now, 
somebody must stand up and say that it was 
sent. We have no evidence. From the papers 
which have been supplied to us we find that, 
obviously, ths report was sent to the Prime 
Minister. Then, who has sent the Governor's 
report to the President? Is it the Governor 
himself? Is it the Prime Minister? Is it the 
Home Minister? Who is responsible for 
sending it? This is something which needs to 
be clarified. How did the President of India 
come to receive a copy of the report of the 
Governor, which, obviously, was sent to the 
Prime Minister? 

THE  DEPUTY  CHAIRMAN:    The 
Law Minister is clarifying. Yes, Mr. Law 
Minister. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRI H. R. 
BHARDWAJ): Very respectfully I wish to 
draw your attention to the provisions of 
article 366, wherein it is said: 

"If the President, on receipt of a report 
from the Governor of » State  or  
otherwise  is satisfied..." 

We will pause there and see that the 
Proclamation is issued by the President on 
'his satisfaction'. Now there are two methods. 
One is, the Cabinet can directly recommend 
any report other than the report of the 
Governor to the President. Or, there 
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is a report from the Governor which has been 
received by the Cabinet, discussed and sent 
back after its satisfaction to the President. In 
the instant case, the report was sent—a copy 
to the President and the letter to the Prime 
Minister. The Cabinet discussed the report of 
the Governor recommended dissolution of the 
Assembly and also the Presidential 
Proclamation. So, the provisions under article 
356 are satisfied. The only irregularity which 
is sought to be pointed out is that this letter in 
original and not a copy iught to have been 
sent to the President. This is all that has been 
made out. This Proclamation is made, on the 
recommendation of the Council of Ministers, 
by the President, based on the report of the 
Governor. Whether it is routed this way or 
that way, there  is  no  constitutional  
illegality. 

SHRI V. GOPALSAMY: Madam, just  

give me  one  minute. 

THE DEPUTY CHAIRMAN: Sush-maji 
wants to speak. (Interruptions). I will allow 
you. 

 

SHRI S. B. CHAVAN: Madam, with 
regard to the query raised by my hon. friend, 
Shri Yashwant Sinha, with the decision of the 
Cabinet, copy of the report which was 
received by the Council of Ministers was also 
sent to the President. 

SHRI N. K. P. SALVE (Maha 
rashtra): Madam, in this case, even 
if there is a departure from the pre 
cedent, it does not vitiate the Pro 
clamation. I am on the language of 
the article which is absolutely clear 
and        unambiguous. (Interruptions). 
I am on the language of the section. It does 
not vitiate either the letter of the article or the 
spirit of the aniclc. Very respectfully I want 
to submit that the article says: "If the 
President, on receipt of a report from the 
Governor of a State or otherwise. ..". then he 
acts. Madam, what is required is that on 
receipt of a report from Governor he should 
act. Whether it comes via the Prime Minister 
or via airmail or post office, that is not 
material. 

SHRI CHATURANAN MISHRA (Bihar): 
This is not the question. 

SHRI N. K. P. SALVE: Now I am on the 
spirit of the article that even otherwise, if he 
is satisfied, the Proclamation can be issued. 
Madam, all that I want to submit is, maybe, it 
is a departure from the precedent, but if you 
are citing the authority of the article, the 
article in letter and spirit, in no manner 
whatsoever vitiates the Proclamation. 

SHRI V. GOPALSAMY; Madam... 
(Interruptions). Madam, you promised to 
give me two minutes. 

SHRI S. MUTHU MANI (Tamil Nadu); 
Madam, we are also Members. We should 
also be given a chance. As a Member I want 
to make only one point. 

THE DEPUTY CHAIRMAN: I will 
permit.   Yes, Mr. Gopalsamy. 
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SHRI V. GOPALSAMY: Madam, hon. Mr. 
Bhardwaj, our esteemed friend Mr. Salve and 
Mr. Bhatia have been sailing in the same 
boat. Madam, everybody knows about this 
*Beeause of this *we have also been victims  
earlier.  The point is,* 

This is the paint. Here,* 

this report has been sent. Therefore, instead of 
sending the report to the President of India, if 
there has been no report at all from the 
Governor of Rajasthan, wc would not have 
raised the issue .. . (Interruptions) ... If there 
is no report at all from the Governor o'f 
Rajasthan... (Interruptions) ... 

THE DEPUTY CHAIRMAN: Mr. 
Gopalsamy, no. I am not permitting any 
comments against the Governor. There is 
some procedural mistake. It should have gom 
directly to the President but it has come to the 
Prime Minister. In any case, the Council of 
Ministers have to send their 
recommendations. On that only the President 
will act. That procedure has been adhered to 
by the Government. The only advice that we 
can give from this House is, next time it 
should not happen... (Interruptions) ... 

SHRI V. GOPALSAMY: Just a minute. If 
there is no report... .'.. (Interruptions) ... 

SHRI PRAMOD MAHAJAN (Ma-
harashtra): Oh God! Next time also? 
(Interruptions) 

THE DEPUTY    CHAIRMAN:      In any 
case, we hope no other    Governments are 
dissolved. . . (Interruptions) . Please sit down. 

SHRI V. GOPALSAMY: I have not  
completed. 

THE DEPUTY CHAIRMAN: Please sit 

down. It is  over now. 

SHRI V. GOPALSAMY: If there is no 
report, there is no issue at all. 

THE DEPUTY CHAIRMAN: I tell you, a 
lot of discussion could have taken place ... 
(Interruptions) ... Please sit down. Just a 
minute. Many Members wanted to speak on 
this important subject .. . (Interruptions) .. 

.Please. 

SHRI MENTAY PADMANABHAM: 
Madam, may I make a submission? 

THE DEPUTY CHAIRMAN: No... 
(Interruptions)... 

SHRI       MENTAY PADMANA- 
BHAM; May be this is only a procedural 
lapse, but ultimately... (Interr-v.ptions) .. 
.Then why are we wasting the time of the 
House? 

THE DEPUTY CHAIRMAN: Yes, we are 
wasting the time of the House... 
(Interruptions) ... Mr. Gopalsamy. please 
take your seat... (Interruptions) ... 

SHRI MENTAY PADMANABHAM:  
This  may  be  a     procedural 
lapse.... 

SHRT V. GOPALSAMY: I have to 
complete it: Madam, the Governors are* 

. . (Interruptions) ... 

THE DEPUTY CHAIRMAN: Enough,  
enough,  enough. 

SHRI V. GOPALSAMY: There are only a 
few exceptions like Mr. Barnala. All others 
have become.* . . . (Interruptions) ... 

THE DEPUTY CHAIRMAN: Whatever 
Mr. Gopalsamy vha? said, please show me 
the record. I do not want anything against any 
Governor, I would not permit it... 
(Interruptions Please don't do this... (Interrup-
tions) ... 

* Expunged as ordered by the Chair. 
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SHRI  V.  GOPALSAMY: Madam, I 
accept what  you say.. (Interruptions) 

THE DEPUTY CHAIRMAN: Very 
very nice of you. I am thankful to 
you and obliged. How much time of 
the House have we wasted in this dis 
cussion. Many Members could have 
spoken on the subject. Now, that mat 
ter is closed   •. (Interruptions)........................ 
Please. 

SHRI S. MUTHU MANI: Madam, kindly 
permit    me.. (Interruptions).. 

THE DEPUTY CHAIRMAN: Mr. 
Minister, please  go ahead. 

SHRI S. MUTHU MANI: Madam   . .   
(Interruptions) . . 

THE DEPUTY CHAIRMAN: I will allow 
you. .. (Interruptions).. 1 will allow you on a 
better subject when your voice is recorded 
and reported. Please sit down. ., (In. 
terruptions) ,. 

SHRI S. B. CHAVAN: Madam. I move 
the following Resolution-. 

"That this House approves the 
Proclamation issued by the President on 
the 15th December, 1992, under article 356 
of the Constitution, in relation to the State 
of Himachal   Pradesh." 

So. these are the four Resolutions which I 
had 10 move because the understanding was 
that with this discussion on the statement that 
I have made, these four Resolutions also were 
to be considered, and that's why I had to 
move them. 

DR. YELAMANCHIU    SIVAJ1 
(Andhra Pradesh): They have to be moved  
separately. 

SHRI S. B. CHAVAN; I have moved 
them separately. 

Madam, the kind of discussion that we have 
had on the most unfortunate incident which 
has taken place on the 6th of December... 

THE DEPUTY CHAIRMAN: Let me say, 
"Resolution moved". At least I  am correct in 
my procedure. 

SHRI S, B. CHAVAN: All right. You do it 
for them. 

THE DEPUTY CHAIRMAN; Let me 
allow Dr. Jain to move his motion. 

 

Have you given your ruling on the point  of 
order raised? 

THE  DEPUTY  CHAIRMAN:      Oh, 
yes. 

SHRI SIKANDER BAKHT:    What 
have you done? 

 

DR.   JINENDRA      KUMAR   JAIN ( 
Madhya Pradesh):   Madam, I     rise to  move  
the  following motions-:— 

(i) "That this House recommends to the 
President that the Proclamation issued by 
him on the 6th December, 1992, under 
article 356 of the Constitution, in relation 
to the State of Uttar Pradesh, be revoked." 

(ii) That this House recommends to the 
President that the Proclamation issued by 
him on the 15th December, 1992, under 
article 356 of the Constitution, in relation 
to the State of Madhya Pradesh, be 
revoked." 



 

[Dr. Jihendra Kumar Jain] 

(iii) "That this House recommends to the 
President that the Proclamation issued by 
him on the 15th December, 1992, under 
article 356 of the Constitution, in relation 
to the State of Rajasthan, be revoked." 

(iv) "That this House recommends to the 
President that the Proclamation issued by 
him on the 15th December, 1992, under 
article 356 of the Constitution, in relation to 
the State of Himachal Pradesh, be revoved." 

The questions  were propoed. 

 

SHRI H. HANUMANTHAPPA 
(Karnataka): It is an independent resolution. It 
is not disapproving the Statutory Resolution. 

THE DEPUTY CHAIRMAN: He is 
disapproving this. 

SHRI H. HANUMANTHAPPA: 
No.   It is an independent resolution. 

THE DEPUTY CHAIRMAN: No, no, no, 
no, no. The same, he is disapproving.  It is 
disapproval of it. 

SHRI H. HANUMANTHAPPA: 
It is seen from the copy of the Resolution that 
it is an independent resolution seeking 
revocation of these Proclamations. It is not 
disapproval of what the Home Minister has 
moved. 

THE DEPUTY CHAIRMAN; It is an   
independent   resolution. 

SHRI H. HANUMANTHAPPA: 
What he has read out is an independent 
resolution. 

 

It is an independent resolution. It is not 
disapproval of the Statutory Resolution. He 
has asked for disapproval of the 
Proclamations made. 

 

SHRI V. GOPALSAMY: It is a very good 
point. 

DR. JINENDRA KUMAR JAIN: Madam, 
I am willing to accept the suggestion of the 
hon.   Member. 

 

SHRI V. GOPALSAMY; You have scored 
a point. Mr.  Hanumanthappa. 

SHRI N. K. P. SALVE; This is a very 
important point. 

SHRIMATI JAYANTHI NATARA. JAN 
(Tamil Nadu): Madam, we should vote on the 
Home Minister's Resolution. 

SHRI H. HANUMANTHAPPA: 
It  is not disapproval of the     Home 
Minister's   Resolution. 

THE   DEPUTY   CHAIRMAN; I 
understand what our hon. Member, Mr. 
Hanumanthappa is saying, that he has moved 
his own motion. 

SHRI H. HANUMANTHAPPA: 
Yes. It is not seeking disapproval of that. It is 
a separate thing. 
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THE DEPUTY CHAIRMAN: He lias 
moved the motion for revoking the 
Proclamations of President's rule, which has 
nothing to do with what the Home Minister 
has moved because the Home Minister has 
just moved it. 

SHRI H. HANUMANTHAPPA: 
Yes. 

THE DEPUTY CHAIRMAN: It is 
independent.       ...    (Interruptions). 

SHRI H. HANUMANTHAPPA: 
That is- an independent resolution. It 
is not disapproval. So, they cannot be 
discussed together.....................  (Interrup 
tions) 

THE DEPUTY CHAIRMAN: It is not 
being discussed together because the 
discussion is over now. Now we are allowing 
him to speak, and the Home Minister will 
reply. 

SHRI H. HANUMANTHAPPA; It is an 
independent resolution. Let the Statutory 
Resolutions be finished. Then we can take it 
up. They cannot go together. 

SHRI RAJNI RAN.TAN SAHU (Bihar): 
Right. Mr. Hanumanthap-pa is right. 

THE DEPUTY CHAIRMAN: In any case, 
we will allow him to speak because he has 
moved the motion. 

SHRI H. HANUMANTHAPPA: After this 
moiion is adopts-i, he can move it- It is an 
independent resolution. So, this motion can 
toe carried on.  (Interruptions) 

THE DEPUTY CHAIRMAN: Let 
me tell Mr. Jain. Mr. Jain the ob 
jection that Mr. Hanumanthappa is 
raising is that your motion 
is not      disapproving the 
motion moved by the 'Home Minister now. 
Your motion, as it is reported in th-3 Order 
Paper, is an independent motion requesting 
the President to revoke the President's Raite. 
So, that would be taken  up  separately  for  
voting. 

SHRI     H.      HANUMANTHAPPA: 
Tomorrow. 

THE DEPUTY CHAIRMAN; To-rnorrow 
or today, that we will decide. But what they 
are saying is that the Home Minister has 
moved another motion which we will put to 
vote. Then you can speak and he will reply.  I 
have no objection. 

DR.  JINENDRA    KUMAR    JAIN: 
Madam,.. (Interruptions) 

SHRI MENTAY PADMANA3HAM: 
Madam, if you are taking these two things 
separately, then let the Home Mmister go 
atead.with the Motion Then you take up Mr. 
Jain's motion. Let the Home Minister speak. 
We will put this motion to vote and then you 
allow Mr. Jain's motion to be taken up.   
(Interruptions) 

THE   DEPUTY  CHAIRMAN; I 
agree; there is a technical point to it. The 
Resolution moved by the Home Minister is 
not for approving that, because the Home 
Minister has not moved it. So, he could not 
have disapproved it. 

AN HON. MEMBER: If he had moved it, 
you would have allow him. 

THE DEPUTY CHAIRMAN: Now he has 
moved it. You did not move it. before. You 
have moved it now. So, we can take it now as 
your motion.. You have moved it. I will allow 
you to speak, but it will be takes up 
separately. 

SHRI MENTAY PADMANABHAM: Not 
at this stage. You can ask Mr. Jain  to move 
his motion at a later 
stage. 

THE DEPUTY CHAIRMAN; He has 
moved it.   It is all right.' 
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SHRI N. K. P. SALVE: Madam, I seek your 
ruling on one thing thai is very important. 
Throughout the practice in this House has 
been that there are statutory resolution whiih 
are; moved disapproving a motion. But if there 
is a motion for revocation, which is a concept 
entirely different from that of disapproval, 
then I am afraid the revocation motion must be 
ruled out of order. It is on that I am seeking 
your ruling. Are these motions within the rules 
and the framework of our Rules of Business or 
are they out: of it? And if they are out of it, 
then they must be ruled out of order.    
(Interruptions) 

THE DEPUTY CHAIRMAN: Let me take 
the opinion of this House. Let me find out 
from the Order Paper, 

SHRI N. K. P. SALVE: Madam, they are 
out of order. 

THE DEPUTY CHAIRMAN; I know that 
you have got a point of order. But first let me 
tell you what the Secretariat has told me; then, 
you might put your point of order differently. 
The Secretariat informs me that under article 
123—Power.of 

President to promulgate Ordinances during 
recess of Parliament—there is a disapproval. 
But in the case of article 356, the practice has 
been that there is no disapproval. It is the 
motion for revocation to revoke it. So in the 
past we have taken them together. If the 
Leader of the House and the Member who has 
moved it agree and if the House agrees, we 
will let him speak. Tnen, we will put it to vote 
together... (Interruptions) ... 

SHRI N. K. P. SALVE: Madam under 
article 123(2) an Ordinance promulgated 
under this article shall have the same force 
and effect as an Act of Parliament, but every 
such Ordinance shall be laid before both 
Houses of Parliament, etc. etc. etc. So the * 
distinction which you art-seeking to make 
between an ordinary legislation and this 
legislation is a distinction without difference. 
Therefore, nothing will turn on that. 
Therefore, my point of order survives that this 
motion is not in accordance with the 
precedent and the practice of this House. 
Therefore, it must be ruled out of order. 

SHRI JAGESH DESAI (Maharashtra) ; 
Madam, I am on a point of order. 

 

THE DEPUTY CHAIRMAN: The 
Secretariat informs me that in the case of 
Manipur also, Mr. Jagdish Prasad Mathur 
had moved a motion under article 356. So we 
have taken it up in the past. 

SHRI H. HANUMANTHAPPA: That does 
not mran we should follow the precedent. We 
should follow the rules. Once ithe mistake has 
taken place in the past, we should not go by 
the same precedent.     It 
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has been brought to the noitee of the Chair 
today. Therefore, we warn your ruling. The 
motion for revoca tion is not in order. It should 
not bo taken up together. If you have done a 
wrong in the past it does not justify you to 
commit the r-ame mis take   again. 

THE DEPUTY CHAIRMAN: Nobody is 
justifying anything. I am only reading what has 
happened i" the past. I am not justifying it. I 
am only reading what has happened  in the 
past. 

SHRI H. HANUMANTHAPPA: On that 
day it was not brought to the notice of the 
Chair. But today it has been brought to the 
notice of the  Chair   .. (Interruptions) 

DR. JINENDRA KUMAR JAIN: Madam, 
will you allow me to make a   clarification?   
(Interruptions) .. 

THE DEPUTY  CHAIRMAN: Yes. 

 

DR. JINENDRA KUMAR /AIM: The fact of 
the matter is that when I gave a notice of 
disapproval,, my language was for disapproval. 
Kut 1 was approached by an officer of the 
Rajya Sabha Secretariat and was advised that it 
would be better to word this in the manner in 
which it  is  written   here.   (Interruptions). 

SHRIV. NARAYANASAMY (Pon-
dicherry): Madam, he is the Member 
concerned and he has to move the resolution. 
Whatever he does behind our back cannot be 
referred to here. 

THE DEPUTY CHAIRMAN: I think my 
right to hear him should be there. Let me hear 
what he says.       Let  me hear him. 

SHRI H. HANUMANTHAPPA: Let him 

complete. 

DR. JINENDRA KUMAR JAIN: Here is a 
Proclamation or sort of a Proclamation which 
killed four democratically elected 
Governments with their majority intact. Do 
the Members of the ruling party mean that in 
a democratic polity, the Opposition does not 
have a right to.. (Interruptions). What are you 
talking? What are they trying to say, Madam? 
You should allow me to make my point. 

THE DEPUTY CHAIRMAN: Just now, 
the whole House was so agitated on an issue 
in which the proper procedure was not 
adopted. Now, should we sit and pass com-
ments on the proper procedure of somebody 
else not being adopted? I think it will not be 
proper for us not to adopt the proper 
procedure because somebody will quote us to-
morrow and ask why we did it. If we have 
done a mistake in the past, wo should not do it 
now. Whatever is the proper procedure, we 
will adopt. Let the hon. Home Minister speak 
and his Resolution be voted upon. 

DR. JINENDRA KUMAR JAIN: Then, 
let. there be a debate on my motion. And, I 
will reply to the debate on my motion. 

THE DEPUTY CHAIRMAN: If that is the 

wish of the House, we will do so. 

DR. JINENDRA KUMAR JAIN: Then I 
agree. I have no objection. 

SHRI DIPEN GHOSH (West Bengal): 

Madam, I am on a point of order. 

SHRI JAGESH DESAI: Madam, he is a 
private Member. It cannot be allowed, it can 
only be a. (Interruptions). 

THE DEPUTY     CHAIRMAN: Mr. Dipen 
Ghosh, what are you saying? (Interruptions). 

I have not given any ruling  uptill now.      It 
was my ob- 
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servation.      I am still listening      to 
everyone. 

SHRI DIPEN GHOSH: Madam, I am on a 
point of order. I must get (Interruptions). 

. DR. JINENDRA KUMAR JAIN: Please 
allow me to seek this clarification. I have no 
objection to the suggestion made by hon. Shri 
Hanu-manthappa. I only want that... 
(Interruptions). 

SHRI H. HANUMANTHAPPA: Your 
motion cannot be taken up at ail.      That is 
my suggestion. 

DR. JINENDRA KUMAR JAIN: This 
motion is listed as an item of business. You 
cannot throttle the voice of the Opposition. 
This is a motion already admitted by the hon. 
Chairman and listed on the Business List. 
This has to be discussed. (Interruptions). 

SHRI V. NARAYANASAMY: We can 
raise our objections. 

THE DEPUTY CHAIRMAN: Let my 
allow Mr. Dipen Ghosh. (Interruptions). 
Order   please. 

DR. JINENDRA KUMAR JAIN: Madam, I 
am willing to listen to your orders whenever 
you make them. I only want my right to be 
protected. Let my motion which has already 
been admitted be discussed. 

SHRI H. HANUMANTHAPPA: At the 
admission stage, I have taken objection to it- 
It is printed, listed, but not admitted. It is 
printed and listed, yes, but not admitted. At 
the admission stage, I have taken objection to 
it. 

DR. JINENDRA KUMAR JAIN: Madam, 
should they obstruct the presentation of our 
view-points? Four Governments of ours have 
been dismissed. Will you not allow us to say 
what we want to say? 

THE DEPUTY CHAIRMAN: You 
must say. But let me allow Mr. 
Dipen Ghosh to raise his point of or 
der.  

SHRI DIPEN GHOSH: Madam Deputy 
Chairman, this is a Presidential Proclamation 
which has to be endorsed by both the Houses 
of Parliament within two months. Until it is 
approved or even if it is not approved now, 
or even if it is not placed for endorsement 
before the House, the Proclamation can be in 
force for two months. This is one aspect. It 
has to be approved or disapproved; it has to 
be voted with either 'ayes' or 'noes'. 
According to Kaul and Shakdher, a 
disapproval motion of a Proclamation 
whether it is of emergency or dismissal of a 
State Government, is not permissible. It is 
clear and categorical that no amendment, no 
modification and no disapproval is possible. 
The House may a proclamation. This is one 
aspect the resolution which steks to approve 
a proclamation. This is one aspect. Now after 
the Home Minister has placed it before the 
House, it is the property of the House and 
this House, in its wisdom, may not adopt it. 
(Interruptions). 

DR. JINENDRA KUMAR JAIN: Are we 
not a part of the House? 

SHRI DIPEN GHOSH: The resolution 
before the House cannot take any other form. 
As such, no amendment or substitute motion 
can be moved to such a resolution. A re-
solution seeking disapproval of the 
proclamation is inadmissible as there is no 
provision under article 356 for such a 
resolution. The Secretariat has advised you 
also, as   you stated. 

THE DEPUTY CHAIRMAN: No. The 

Secretariat advised him and not me. 

SHRI DIPEN GHOSH: Maybe, on the 
basis of certain precedents, sometimes1, in 
some eases, the revocation 
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and proclamation passed and the revocation 
resolution defeated But the question is, unless 
the proclamation is aproved, how can one 
mow a revocation resolution? Now you have 
stated that it can be taken up together. How 
can we do so? First of all, the House has to 
approve of ii and then alone the revocation 
resolution can be moved and not before that. 
So that way, this motion can come. I don't 
mind it. Dr. Jain is entitled to move a motion 
at a subsequent point of time if the House 
fails to adopt it. If the House adopts it. then 
alone the revocation resolution can come; 
otherwise not. This is my point of order. 

DR. JINENDRA KUMAR JAIN: Madam, 
various objections raised by some knowledgeable 
senior Members in this House are symptomatic 
of a very destructive wrong politics that is now 
prevailing. (.Interruptions) 

THE DEPUTY  CHAIRMAN:   What did he 
say?     (Interruptions) 

I know that there is a discrepancy 

and the Members are agitated and 

I hey      have      got their     views. 
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SHRIMATI JAYANTHI NATARA JAN: 
Madam, as a matter of grace, you allowed 
him to speak even though a wrong procedure 
is toeing adopted. 6.00 p. M. 

DR. JINENDRA KUMAR JAIN: I am 
duty-bound to present here my party's 

viewpoint. So I need not be dictated how I 
shall put my viewpoint. 

THE DEPUTY CHAIRMAN: No, no; you 
put the way you like. ... (Interruptions)... 

SHRI S. K. T. RAMACHANDRAN (Tamil 
Nadu); Why do yuu cast aspersions on the 
Member? You have got a right to express your 
viewponit; we have no objection. But don't 
cast aspersions on the hon. Member. 

DR. JINENDRA KUMAR JAIN: Our 
nation at the moment is indeed going through 
a trying period. There are many problems. 
Besides the tension that is now prevalent in 
this House and outside—I will come later to 
the causation, what really caused that 
tension—, I must also remind all the Members 
of the House of the national agenda. We have 
four more important problems—problems of 
overpopulatin, poverty, illiteracy and corrupt 
inefficient and nonfunctioning Government. 

 

THE DEPUTY CHAIRMAN: Order. . .. 
(Interruptions) . . . Let him finish in five 
minutes. Please don't  interrupt  him. 

 

THE DEPUTY CHAIRMAN; He is a 
doctor; that is why he is talking about 
population and poverty. Let him speak. 

 

DR. JINENDRA KUMAR JAIN: Madam, I 
feel sorry that instead of paying attention t0 
such major issues concerning the nation today, 
all efforts are being put up to obstruct the re-
construction of Ram Temple at the birthplace 
of Lord Rama, Madam, I feal that these four 
Resolutions should have been discussed 
separate-Ay because... 

 

DR. JINENDRA KUMAR JAIN: I believe 
these should have been discussed separately 
because these Proclamations raise very 
fundamental issues. In my humble opinion 
these four Proclamations are violative of our 
Constitution. They are illegal. They are our 
procedural improprieties. One was just now 
discussed here but I want to point out another 
impropriety. Please don't forgi.1 that a Cabinet 
meeting was held on the 15th of December 
and after the Cabinet meeting the messages 
went around and repoifte were obtained. 
Madam,  Proclamations    of this kind 

 
The  House  agreed;  so  I  permitted you. 
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are the products of a polities o double 
standard, politics of convenience and I believe 
that the remedy offer ed by the Proclamation 
is worse than the disease. The BJP ideology is 
not a cause of disease but is the solution of the 
problem. I want to submit here that we are 
acting as safety-valves, we are the sane and 
the constitutional instruments an;l pathways 
to channelise the hurt and humiliation of a 
majority population of  Tndia.   .. . 
(Interruptions). .. 

 

DR. JINENDRA KUMAR JAIN: In a 
situation like this when the national body 
politics 13 suffering from a disease, don't 
start beating the doctor. They have to reach 
ihe doctor . . . (Interruptions) . .. 

SHRI S. K. T. RAMACHANDRAN: What 
can the patient do? (Interruptions) ... You are 
no docotrs. You are perverted doctors.   
(Interruptions 

DR. JINENDRA KUMAR JAIN: Madam, 
this statement is an answer-given by the hon. 
Minister of State for Home Affairs, Shri M. 
M. Jacob. Jt was given in the Lok Sabha on 
12th March, 1992 and in this answer the hon. 
Home Minister, Shri M. M. Jacob,  has   
stated      that   38  temples 

J were destroyed in Kashmir in the lest two 
years. If hurt is caused by destruction of the 
religious places to one  community,  it may 
hurt     other 

« communities also.     So, inaction, partisan 
politics and insensitivity of the Government 
have hurt     the     Hindu sentiments and we 
are nut to be bl-pmed.   (Interruptions)... 

Madam, let me now come to the 
i.nconstitutionalitv of tho dismiss! of the U.P. 
Government. We all knew that the Chief 
Minister had resigned. The Chief Minister 
had resigned. (Interruptions).., On the after-
noon of 6th December, the hon  Chief 

Minister of U.P., Shri Kalyan Singh, had 
resigned. I would like to know —instead of 
accepting his resignation the Government was 
dismissed—what 1 he need was for tho 
dissolution. of the State Assembly. 1 want to 
refer to an incident which happened in this 
country in 1973 when the pre-s-.nt Prime 
Minister of India, Shri P. V. Narasimha Rao 
was the Chief Minister of Andhra Pradesh . On 
17 th audi 1973, on the grinds of his failure to 
control the law and order situation in the wake 
of the Telon-gana movement... 
(Interruptions)... Shri Narasimha Rao had 
resigned and... (Interruptions)... Shri Bra-
hmanand^ Reddy had resigned. The 
resignation of the Chief Minister wits 
accepted. The Assembly was suspended but 
not dissolved. I want to refer to the speech 
made by hon. Shri Narasimha Rao at that time 
and he said, I quote: "During President's rule 
the Assembly would be suspended and not 
dissolved." He spoke to the Members of the 
Legislative Assembly, "You will remain 
Members but not function as such." It is euot-
<?d in the Times of India dated 18th March, 
1973. Why was this double standard? What 
was done to the Congress Government should 
be done to the Opposition-ruled States also. I 
also want to bring to your notice somr things 
which are basic to the Constitution. Is the 
Constitution a document which is meant for 
one day or is it a guiding document which 
should be used in perpetuity? This provision of 
the Constitution has been invoked In the wake 
of the incident of 6th December. Well, there 
are facts and there are perceptions. Perceptions 
are there because of the distortion. I wish to 
submit before y«u and I wish to inform the 
hon. Members of this House that we are living 
in an information age. Whatever happened on 
the 6th of December was not a matter of 
fiction. It is video-recorded. The video-re-
cordings are available with the Government of 
India. They are also available with me. Please 
allow me some time to show you the entire 
thing.   ...(Interruptions)... 
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SHRI V. GOPALSAMY; Madam, we are 
very much interested in seeing the video-
tapes. Let him show them in the Central Hall. 

DR. JINENDRA KUMAR JAIN: Some of 
the recordings would prove the realities and 
one can see that and I am sure the nation is 
ready to see that. 

 

DR. JINENDRA KUMAR JAIN: Madam, 
what went wrong was ... (Interruptions) ... 

  

DR. JINENDRA KUMAR JAIN: The 
demolition of the said structure began at about 
12 O' dock! on that day. It continued till the 
evening of 7th December. At best it is a failure 
of the management. After all, please do not 
forget that the Kar Seva was permitted by you. 
It was allowed by the Supreme Court ... 
(Interruptions) . .. 

SHRI S. JAIPAL REDDY (Andhra 
Pradesh): Let him go on record ... 
(Interruptions) ... 

THE DEPUTY CHAIRMAN: Please I 
have permitted him to speak. Do not disturb 
him. Please... (Interruptions) ... 

 

DR. JINENDRA KUMAR JAIN: Madam, 
Shri Kalyan Singh has declared everywhere 
that he would not like to do what General 
Dyer did... (Interruptions)... 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H. R. 
BHARDWAJ); The Supreme Court did not 
allow Kar Seva of this nature. This is a unique 
Kar Seva. What the Supreme Court allowed 
was the safety of the structure and the Kar 
Se\a which meant bhaians and kirthans. This 
obstruction was never allowed by the Supreme 
Court ... (Interruptions)... 

DR. JINENDRA KUMAR JAIN: What I 
want to say is what went wrong with the 
symbolic Kar Seva which was the intention... 
(Interruptions) ... 

SHRI CHATURANAN MISHRA: So what 
happened is only symbolic ... 
(Interruptions)... 

DR. JINENDRA KUMAR JAIN: Shri 
Kalyan Singh had said every day and 
everywhere that he would not order fire on the 
Kar Sevaks. He said he would not do what 
General Dyer did in Jallianwalla Bagh... 
(Interruptions,) ... 

 

DR. JINENDRA KUMAR JAIN: What I 
wanted to say is that on the tesis of one days 
incidents which is at best management's 
failure... (Inter-, ruptions) ... This Government 
has set a bad precedent by dismissing duly 
elected Governments with two thirds majority. 
On the basis of one days    action.... 
(Interruptions).. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PASLIAAMENT-ARY 
AFFAIRS AND MINISTER OF STATE! IN 
THE! MINISTRY OF HOME AFFAIRS 
(SHRI M. M. JACOB): The management's 
failure is a good reason for dismissal ... 
(Interruptions)... 
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THE DEPUTY CHAIRMAN; The 
Minister wants to say something... 
(Interruptions). 

SHRI H. R. BHARDWAJ: Madam, let us 
not misguide the House. This matter was 
debated in the Supremo Court for more than 
two weeks and every time and every day Shri 
Kal-yan Singh told untruths before the court 
and finally what they did is the best ground 
for dismissal. What else, what more shame 
could they have brought to the country than 
what they have already brought?... 
(Interruptions)... 

 

DR. JINENDRA KUMAF. JAIN: Madam, 
I wish to remind my friends from the 
Communist Party, who have been very vocal 
in suppress.ig a voice of wnat happened in 
1959 when the Kerala Government was dis-
missed. What was their stand? I would like to 
know what stand my Communist friends had 
taken before the Sarkaria Commission. They 
said before the Sarkaria Commission that 
article 356 should be scrapped altogether 
because they said in this article 356 there was 
danger to federalism. Today this danger to 
federalism has become the protector of  
secularism    .    (Interruptions) . . . 

Madam, I want to know, if the BJFs State 
Government failed in Uttar Pradesh, how 
about the failure of the other State 
Governments?     I 

support what my friend, Mufti, Mohd. Sayeed 
and some other hon. Members said. If the 
failure was in Uttar Pradesh, the failure was 
also in Maharashtra; the failure was also in 
Gujarat. Why this double-standard?   
(Interruptions) 

SHRI SUBRAMAN1AN SWAMY (Uttar 
Pradesh): In Tamil Nadu also. 

SHRI V. GOPALSAMY: Mr. Swa-rriy 
must have been in the Tamil Nadu Assembly. 

DR. JINENDRA KUMAR JAIN: If there 
can be a failure .. . (Interruptions) ... 

SHRI SUBRAMANIAN SWAMY: What 
about Tamil Nadu where there was  a free 
hand?   (Interruptions). .. 

THE DEPUTY CHAIRMAN: Now, Dr. 
Jain, will you please conclude? 
(Interruptions). 

SHRI G.  SWAMINATHAN: Mr. 
Swamy can go  to  the    Tamil  Nadu 
Assembly. . (Interruptions) . . 

SHRI SUBRAMANIAN SWAMY: There 
are so  many communal    riots 
there. 

DR. JINENDRA KUMAR JAIN: If there 
was falure of the State Government of Uttar 
Pradesh I would like to know from you, it 
there not a failure of the Central Government? 
If the Uttar Pradesh Government had to be 
dismissed or if the Uttar Pradesh Chief 
Minister had the duty or the decency or the 
public responsibiliy of resigning, how can the 
Central Government escape the responsibility 
and the duty of resigning and getting 
dismissed otherwise? 

Madam, the hon. Home Minister has said in 
his statement that a CBI enquiry has been 
instituted. He has also said that a judicial 
authority has I have been appointed to go into 
the h?r psnings. The reports are still awaited.   
But the findings    have already 
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(Dr. Jinendra Kumar Jain) been prejudged and 
it has already dismissed the four duly elected 
State Governments before the judicial au-
thoriy could act or before the CBI would give 
its opinion. Madam, some meanings have been 
distorted. I am pained to say here and I would 
like lo put it on record, the people who are 
ignorant, let them know that the RSS is an 
organisation which is engaged in a number of 
community development works. The 
organisation is engaged in community 
development and it should not be called a 
communal organisation... (Interrupt tions) 

SHRI SUBRAMANIAN      SWAMY: Are   
you  a  member? 

DR. JINENDRA KUMAR JAIN: Madam, I 
come to the rest of the BJF States. I want to 
ask the hon. Home Minister the reading, and 
the meaning of article 356. The basic condi-
tion for President to impose President's rule 
under article 356 of the Constitution is that a 
situation has arisen in which the Government 
of the State cannot be carried on in 
accordance with the provisions of the 
Constitution. This article says that there have 
to be conditions. He cannot presume. There is 
no provision for a pre-emptive action under 
article 356. How did he invoke article 356 on 
the basis of a pre-emptive ac~ tion? Madam, it 
does not mean that our Constitution docs not 
have an article for a pre-emptive action. He 
has the power and the pre-emptive nction is 
allowed for imposing President's rule wide  
article 352. 

 

SHRI   SANGH  PR5YA      GAUTAM 
(Uttar Pradesh): He is making rele-r  vant 
points. 

SHRI SUBRAMANIAN SWAMY: Has 
his faith in the Constitution come back? 

DR. JINENDRA KUMAR JAIN: Madam, 
under article 352, the Government has certain 
powers in case of actual occurrance of war or 
external aggression or armed rebellion. But 
the Government did not invoke this article. 
There is another article. When this was 
discussed my hon. friend, Shri Madan Bhatia, 
read the Constitution ruling and he read about 
the dismissal of the nine State Governments 
by the Janata Government. And he also read 
the ruling of the Supreme Court in this case. 
And this Government, the Central 
Government and the other three State Govern-
ments...    (Interruptions)... 

SHRI MADAN BHATIA: I did not read 
the newspaper. I read the judgement of the 
Supreme Court which is the law. 

DR. JINENDRA KUMAR JAIN: la our 
Constitution, which is federal Constitution, 
Dr. Bhimrao Am-bedkar, said that the State 
Governments are as sovereign as the Central 
Government. As the Central Government is 
elected by the people, the State Governments 
are also elected by the people... (Interrup-
tions)   ... 

SHRI SUBRAMANIAN SWAMY: Does 
he think that the State Govern-men thas the 
power... (Interruptions) . .. He does not know 
the basic constitutional law .. . (Interrup-
tions) ... 

DR. JINENDRA KUMAR JAIN: Madam. I 
am ouoting Dr. Bhimrao Ambedkar and I am 
quoting from the debates of the Constituent 
Assem-ly. What I want to say ... (Inter-
ruptions) ... I want to make a submission here. 
If secularism is san-crosanct, I agree. Let a 
political debate take place at a mature level n-
at Parliament level where it can be discussed 
whether your kind of pseudo-secularism or 
our kind of real secularism should be 
practised in this country. But if secularism is 
san-crosanct, can we sacrifice democracy? 
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Can there t>e secularism without 
democracy? This sort of a   practice. . .. 
{Interruptions) ... 

THE DEPUTY CHAIRMAN; Please 
conclude. Next I have the Home Minister to 
speak. It is quite late. Please conclude. 

DR. JINENDRA KUMAR JAIN: This 
country has believed in SATYA-MEVA 
JAYATHE and this SATYA-MEVA 
JAYATHE is being crushed under unilateral 
propoganda. An unfair propoganda on Radio 
and Television is unleashed on the nation... 
(Interruptions,)... 

SHRI MENTAY P ADMAN ABH-AM: 
What about your affidavit in the Supreme  
Court? . .. (Interruptions) 

DR. JINENDRA KUMAR JAIN: We are 
being blamed... (Interruptions) ... We are 
being blamed by the whole media the whole 
Parliament. All non-BJP partie are trying to 
mom ... (Interruptions)... trying to throttle...   
(Interruptions!)... 

SHRI MENTAY PADMANABHAM: 
That is unparliamentary. He should 
apologize. 

SHRI SUBRAMANTAN SWAMY: He 
should apologize or at least withdraw that 
word. 

SHRI MENTAY PADMANABHAM: He 
has to withdraw. Let him withdraw . You can 
let him off if he withdraws. 

DR. JINENDRA KUMAR JAIN: The real 
issue at this juncture... (Interruptions) . . . The 
real issue was the reconstruction of the Ram 
Temple ...   (Interruptions) ... 

THE DEPUTY CHAIRMAN: * will look 
at the record. I would not allow the world 
'mob'. I will request Mr. Jain not to repeat it. 

DR. JINENDRA KUMAR JAIN: The real 
issue at Ayodhya was the reconstruction of 
the Ram Temple at Ram Janamabhoomi 
which in our Hindu context    ...   
(In.!erruptious) ... 

 

DR. JINENDRA KUMAR JAIN: 
Madam, there are evidence. There are 
literary       evidences.       There are 
historical evidences. There are arch-aelogical 
evidences. There are revenue records. 

THE DEPUTY CHAIRMAN. I have given 
too much time... (Interruption) . It is too 
much. I request you to please take your seat. 

DR. JINENDRA KUMAR JAIN: I am 
concluding.. (Interruptions) ... I wish to make 
an appeal to you and to the hon. Members in 
this House that they should not indulge in any 
distortion of facts. Let us try to understand 
what is the basic malady. 

 
DR. JINENDRA KUMAR JAIN: T'.-,e 

basic Hindu-Muslim conflict is not our 
creation. This malady has been therefor the 
last 700 years. We must understand what the 
Hindu... (Interruptions) ... 

SHRI S. K. T. RAMACHANDRAN: They 
have destroyed our philosophy. They have 
destroyed our culture, our sovereignty and 
peace in this country. (Intrruptions)... 

†[ ] Transliteration in Arabic Script. 
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THE DEPUTY CHAIRMAN: Just a 
minute. I allowed only five minutes and then 
I have allowed already 25 minutes. 

DR. JINENDRA KUMAR JAIN: It is all 
interruptions. 

THE   DEPUTY   CHAIRMAN: I 
allowed you five minutes. I have permitted 
you five minutes, and five minutes cannot be 
made into 25 minutes.  

DR.     JINENDRA    KUMAR  JAIN 
Please give me four minutes 

THE   DEPUTY   CHAIRMAN:    No. 

 

DR. JINENDRA KUMAR JAIN: Madam, 
1 wish to make a request. Please understand 
one basic philosophy. That is, we must 
understand the   causation   ... 
(Interruptions)... 

THE DEPUTY CHAIRMAN; Please do 
not stretch the goodwill of the House so 
much. 

DR. JINENDRA KUMAR JAIN: 
Allow me to conclude. I am the 
Mover of  the   Resolution. Please 
allow me  to  conclude. 

THE   DEPUTY   CHAIRMAN: I, 
say, please do noi, refer t0 that oc-cause you 
are speaking in this House with the goodwill 
of the Members of this House. You are not 
speaking by a right of your Resolution which 
was decided... (Interruptions) ... Please take 
your seat. 

DR.     JINENDRA    KUMAR  JAIN: 
Madam, I do not accept that.     I am 
speaking in this House as my     right 
1 request you  to allow me  to    con 
elude. (Interruptions). 

THE DEPUTY CHAIRMAN: Jain saheb, 
I permitted you for a long time, and the 
Home Minister has to 

reply, and we have to have the voting. 
Members are sitting here. We have other 
business. We might take up some other 
business. There are people in this country 
who are suffering! who are hungry. The 
planes art not running. There are so many 
problems which we have to look after... 

DR. JINENDRA KUMAR JAIN: Allow 
me to conclude in two minutes. 

THE DEPUTY CHAIRMAN: You spoke 
very well.     Please  take your 
seat. 

DR. JINENDRA KUMAR JAIN: Madam, 
this is unfair. I am the Mover  of  the  
Resolution. 

THE DEPUTY CHAIRMAN: Your 

Resolution has  no  meaning.. . 

DR. JINENDRA KUMAR JAIN: I must be 
given two minutes. You allow me two 
minutes, Madam, (Interruptions) Heavens will 
not fall if I am allowed to conclude... (In-
terruptions) 

THE DEPUTY CHAIRMAN: With the 
permission of the House, with the will of the 
House I permitted you. Now, if the House 
wants you to speak the whole night, please 
speak. I  have no objection. 

SOME  HON.   MEMBERS: No,  no. 

DR. JINENDRA KUMAR JAIN: Madam; 

I am concluding. 

 

THE DEPUTY CHAIRMAN: All right.   

Allowed. 

DR. JINENDRA KUMAR JAIN: Madam I 
want to refer to some of the hon. Members, 
like Smt. Renu-ka Chowdhury, like Shri 
Jagmohan and others who spoke, and rightly 
so, that the blame cannot be put exclusively 
on the BJP,     and we all are 
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responsible. If everybody is responsible, why 
Wang only the BJP Government? 
(Interruptions) Madam) I wish to request you 
that this is a very important issue. Please listen 
to my voice. Please do not suppress... 
(Interruptions) 

SHBI MENTAY PADMAN ABHAM; 
Madam, may I clarify? He is misquoting our 
colleague's remark here. Mrs. Rehuka 
Chowdhury said that not only the BJP, the 
Government is also equally responsible for 
this calamity. That is what she said, and the 
others said.   (Interruptions) 

DR.    JINENDRA    KUMAR    JAIN: 
Madam, I want to say that at      this time, we 
need sanity, and we need systematic study as 
to what  is    o nation... (Interruptions) 

DR. JINENDRA KUMAR JAIN: instead of 

throttling the voice of the BJP. 

THE  DEPUTY  CHAIRMAN:     Yes, , 

now the reply. 

SHRI S. B. CHAVAN: Madam Deputy 
Chairperson, I must express my gratitude to 
all the hon. Members *for the kind of candid 
discussion that we had on this very important 
issue which, if I am permited to say so. . . . 
(Interruptions) 

 

SHRI S. B. CHAVAN: I   think   he will try to 
understand the feelings... 

 

THE DEPUTY CHAIRMAN; If the 
Members want, I can read out the names of 
Members who wanted to speak. Let me read 
out the names. But it is the paucity of time 
that we have to consider 

 

†[ ]Transliteration in Arabic Script. 

 

 

 
DR. JINENDRA KUMAR JAIN: It 

requires an understanding of the issue... 
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SHRI S. B. CHAVAN: Madam, 
want to express my gratitude for 
very lively discused) that we hv 
Everybody is aware of the fact tr 
it has shaken the foundations of 01 
polity and that is why every one 
us is feeling very concerned abc 
the future of the country. Let 
"have n0 doubt about it. Actua] 
every effort was being made to s 
that we succeed in finding a soluti 
to the problem. But having attem 
ted all the methods that were avE 
able to us, the Prime Minister c 
his best, all ot'her people also tri 
their level best to see that an ami 
a'ble solution could be found and t 
nath of confrontation was avoided ' 
the extent possible. But after havr 
talks for a number of days-two met 
i^gs were held in a very good atmo 
i-v'-ere, and the third meetings w 
also fixed—I have not been able on 
still annreciate as to what exactly w 
the reason which actuated the VT 
unilaterally to take a decision th 
the Tear seva will begin from the 6 
of December. It is still a mystery 1 
me and. I have been trying to unde 
stand from a number of people but 
do not get any satisfactory reply  
that point which clearly establish 
that they were not interest 
in the        talks      at      all        a 
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they were interested in continuing the kar 

seva as it was prescirfoed by the Supreme 
Court. And where did they want to do the kar 
seva"! They wanted to do it at 2.77 acres of 
land where the Supreme Court also said that 
you cannot have any constructional activity; it 
has to be some kind of nominal religious 
activity which San be carried out. Later on, a 
num-Der of people went on saying what 
exactly they had in mind and ultimately 
affidavits were filed before the Supreme 
Court and the Supreme Court every time gave 
the U.P. Government sufficient time to consi-
der all aspects of the question. At one time the 
Supreme Court even thought of appointing the 
Central Government as the receiver, on its 
behalf. But the senior counsel for the State of 
U.P. said that they v/ould discuss the matter 
with all the religious heads and that they 
would try to prevail upon them to see that no 
order of the Court was violated. 

The Supreme Court was giving orders. I 
have got copies of all the affidavits filed by 
the U.P. Government and also the orders 
passed by the Supreme Court. I must really 
find out from the hon. Members. I have come 
to this conclusion that there is something 
basically wrong. They have been promising 
in the National Integration Council. The 
Chief Minister had written more than half-a-
dozen letters to me. They nave been 
promising, in the shape of affidavits to the 
Supreme Court. Now, they want us to 
believe. Emphatically, the Leader of the 
Opposi-fton was nleased to say that this was 
not their plan. The hon. lady Member, in her 
own very eloquent style, also said: 'Please do 
not misunderstand us. This was not our 
intention that tha whole thing should be 
destroyed'. 

First of all, every one of us, who knows the 
history of the RSS, is almost certain that it is a 
disciplined organisation.     I     have had the   
op- 

portunity of going through an article written 
by Mr. Sanjay Kaw, on 4th December, in the 
'Statesman', in which he had given the details 
as to what kind of arrangements were m'ade. 
Not a single person could enter that area. 
Himself being a journalist, he also could not 
find entry. He described himself as a kar sevak 
and, at half-a-dozen places, he was checked. 
He had to produce the authority letter, that this 
was the authority vftio had certified that he 
was a real kar sevak. He saw the entire thing 
and thereafter he had decribed it. He had 
gliven a very vivid description as to what kind 
of arangements were there. Nobody could 
enter. Nobody could infiltrate. About a 
thousand people, as they were a little dobutfv 
were driven away. They were drive away. 

SHRI MENTAY PADMANABHAM: 

Even  then,   the  Government    failed. 

SHRI PRAMOD MAHAJAN; Mr. Sanjoy 

Kaw himself entered and he says that nobody 

could enter! 

SHRI S. B. CHAVAN: It is a fact. I think 
you would also agree. Have you, or, have you 
not, made this kind of arrangement? Right 
from the place where he stayed, right from the 
start, he had to carry the certificate of your 
shakha. Whoever had gone there, he had to 
produce a large number of certificates. 
Everybody had to be satisfied that he was a 
genuine fear sevak. Nobody could possibly 
enter that area. This was a foolprooof 
arrangement you had made. Thereafter, do 
you want us to believe that this was not your 
plan? 

SHRI DIPEN GHOSH: Madam, the hon. 
Home Minister has referred to the article by 
Mr. Sanjay Kaw, in the 'Statesman'. This 
article appeared In the 'Statesman' on 4th 
December. The demolition took place on 6th 
Dec_ ember. When did you read this article? 
After 6th December, or, before 6th 
December? 



 

SHRI S. B. CHAVAN: I must candidly 
admit that I read this article after 6th 
December, not before 6th December. 

SHRI MOHAMMED AFZAL alias 
MEEM AFZAL (Uttar Pradesh): What were 
the officers in the Home Ministry doing? 

SHRI S. B. CHAVAN: When I was trying 
to prepare myself for this debate, I was just 
collecting all the information that was 
available So that I would be able to reply to 
the points which the hon. Members would 
raise here.    (Interruptions) 

SHRI T. A. MOHAMMAD SAQHY 
(Tamil Nadu): What was the Government 
doing, before 6th December? 

 

SHRI S. B. CHAVAN: I must say, I am not 
prepared now to believe that there was any 
such proposal. You have to admit this fact that 
they had a different kind of plan and still they 
are telling us that we should believe them. In 
fact, we have believed them. There is no doubt 
about that. We have believed them.; We have 
put full faith in. them.  But  unfortunately, I 
have to 

† [ ]Transliteration in  Arabic Script. 

admit that they have betrayed us very badly 

and that was not anticipated from that section 

at all.    You could have straight told us that 

we do not believe in doing this kind ol a 

thing, but   the  method  that    you have 

adoutted clearly indicates thai something was 

going on in our mind, but you wanted to do 

the same thing through some agency instead 

of dir ectly  getting     yourself involved   ir. 

it.      Otherwise, there was no reason I have      

been trying to understand what is the loeusi 

standi of the pec pie  who  got  possession  of  

the  2.71 acres of land, who are they? The 

lane has been acquired by the U.P. Gov-

ernment and when we ask them, this 

question,   "are  they     your   agents" they 

never bother    to reply to thai kind of a 

question.   All other questions,  all other 

letters are being re pied to, but when I askod 

the,, "AM they    your agents have you 

authorised them," there is no reply and tha is 

why at  least     now  there  is  tha doubt 

which is created in the    mine of the 

Government that in fact, yoi had soma kind 

of a plar:   of actiot which you did not    want 

to disclost and     30111MM'   are      the  6th.  

yoi pleaded total helplessness that thing! 

have gone so far that you could no possibly 

control.      Otherwise,   eithei BJP or VHP or    

RSS pleading thi kind of a helpnessess is 

something o which I have not heard at all.    

RSS is   known for the kind of discipline 

they will never say anything whicl others  

will not believe.   But this S for the first time 

that you have ad opted this kind of a course 

and tha is why I say that the  total  founda 

tion of the polity has    been shakei and this 

we will    have to seriousl: consider.    This 

is1 the time when am fully in agreement    

with    wha hon.  Yashwant Sinha described 

tha day,  that  "this     is the    time  whei 

when you have    to have some kin< of an 

introspection." This event cai still lead, us for 

some kind for a poll 
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heal polarisation. There are major issues 
which the country is facing today. There is 
the issue of poverty. There is the issue of a 
large number of rural areas not being 
developed. 

AN HON.      MEMBER:   Issues     of 
scams.  

SHRI S. B. CHAVAN: Development in 
agriculturei industry, all others things have to' 
be faced, but during this Session we find it is 
only Ri,m Janam Bhoomi and nothing else. In 
the lower House, hardly anything, we could 
not get through any business; it is only Ram 
Janam Bhoomi. And if I understand correctly, 
this was a deliberate decision taken at Ujjain. 
Mandal Commission was very much in their 
mind. In order to- divert the attention of the 
people from the Mandal Commission and the 
implications of the same,, this is the new thing 
which has been deliberately attempted by 
them in order to create some kind of a diss-
ension among the people that real issues need 
not be solved^ these are the issues which 
could be attended to later and it is only the 
M'an-dir-Masjid which, in fact, should get 
attention of all the people and let every 
member engage himself only in this which, 
according to me, is a non-issue. If non-issues 
get the priority and priority issues just get 
diverted, I arn sure this will be the greatest 
disservice that we will be doing to the poorest 
man in this country. That is why it has 
become absolutely necessary for us to have a 
complete rethinking about the entire thing. 
There are occasions in the history of a country 
when you have to have a complete rethinking 
on the kind of ideology that you have, the 
kind of thinking you so far have. We have 
differences—there is no doubt about it—but 
we never thought in terms of this kind of a 
holocast in our country We never anticipated 
it. In fact, I must very candidly admit before 
all of you that some kind of an attempt was 
going on against 

the wishes of the Court. Doing something on 
the 2.77 acres of land was something that I 
could have, to some extent, understood. But 
every one of them gave a complete un-
derstanding that there was no question of the 
disputed structure being destroyed at all. And 
in spite of that, the 2.77 acres of land remains 
as it is and they have destroyed the structure . 
That is why, this is the proper time when all 
the political parties will have to come to some 
kind of an understanding. If we really want 
India to progress—progress in the agricultural 
field, progress in the industrial field, progress 
in all other aspects of life—then first things 
will have to be attended to first. If there is no 
peace and tranquillity in the country, 
whatever plans we might prepare, ultimately 
no plan is going to' succeed unless we restore 
this kind of a confidence among all sections 
of the people, particularly, the minority 
communities. 

So, I have no grudge against them. If they 
have to say something in a very abusive 
language also against me, I have to 
understand their feelings, try to understand 
what they should have thought of the entire 
thing. So, there is no question of my 
misunderstanding them. I have the least 
amount of doubt in my mind that something 
very much wrong has been done to them and 
they are perfectly within their rights to react 
very sharply to whatever had happened. 

A large number of people have been killed. 
I have the full list with met. Almost 1,200 
people have lost their lives and almost 4,900 
people have been injured. Now they are trying 
to collect the figures about the property which 
has been destroyed. About two or three days 
back, almost every officer was engaged in 
seeing that normalcy is brought about, and 
thereafter they will attend to the rest of the 
things. Now they are attending to it.     Ex- 
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cept, perhaps, in one State, almost 
everywhere things are now normalized. So it 
should be possible for them to give the 
estimate of the property which has  been  
damaged. 

Now, they have made an announcement. In 
the beginning it was Rs. 50,000 each for those 
who were killed and Rs. 5,000 each for those 
who weve injured. Now, almost uniformly, it 
is Rs. 1 lakh in most of the States, barring one 
State... 

SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE (Maharashtra): It is By.   2 
lakhs now. 

SHRI S. B. CHAVAN: That's why 
I was very particular that I should 
speak after the Prime Minister did 
so that I know what he has announ 
ced. Now it is generous. Instead of 
Rs. 1 lakh, now it is going to be 
Rs. 2 lakhs for every person who 
has died. After all, it doesn't mean 
anything if an earning member of a 
family wers to die and the children 
become helpless. I must also bring 
to your notice that we have the 
National Foundation for all the child 
ren who have become orphans. They 
can also be accommodated. Govern 
ment takes the responsibility aiid 
they will be paying them Rs. 400 
to 500 par month—I do not know it 
exactly. Till hs attains the age of 18 
wi go on paying this amount so that 
he doesn't grow as a disgrun 
tled member of the society. 
So, first of all that was the point 
which I wanted to inform the House. 
Madam   I have great .................... 

SHRIMATI KAMLA SINHA (Bihar): 
Madam, I want to know from the hon. Home 
Minister what compensation will be given to 
the women who have been abused by rape 
and to the children who have lost their parents 
and all other family members. 

SHRI S. B. CHAVAN: There ate some 

announcements which the hon. 

† [ ] Transliteration in Arabic   Script 

Prime Minister has made on the floe of the 
other House, about which still have to get 
information. I car not possibly off-hand tell 
you whs kind of compensation is to be give 
to them to all the women who, i fact, have 
been very badly treated If their husbands 
have been killec then, of course, they are 
entitled f the amount of money that 
otherwis they would have been entitled to. 
B I do not know the exact figure. No do I 
have the exact figure of the tots amount  of 
money  disbursed so  far 

Madam, there is g constraint whic I have 
to keep in mind, and that i why I have got to 
be very brief. On is about some matters 
being agitate before the Supreme Court in 
the con tempt matter. Some are in the Hig 
Courts where a number of thing have been 
challenged. We ourselve have appointed an 
inquiry commis sion under the Commissions 
of Ir quiry Act. Some cases have als been 
given to the CBI for a definit enquiry. Now, 
the point which th hon. Members would like 
to unde: stand  ... 

SHRI INDER KUMAR GUJJRA (Bihar): 
Before you go to the nex point, my hon. 
colleague has sugges ted that something 
very vital or moe important has to be done 
for th ladies who have been dishonoured, 
would suggest that the minimum tha the 
Government should do is totrea it at par 
with murder because it i a worse more 
heinous crime tha that. Any lady who is 
dishonourec must get compensation at the 
mini mum at the level of a person killed 

SHRI RAFIQUE ALAM (Bihar) The 
criminals whosoever they mi be must be 
punished. 

SHRI S. B. CHAVAN: I would nc be 
able to say exactly. 

SHRIMATI KAMLA SINHA: 1 
possible, they should be rehabilitated 
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SHRI S. B. CHAVAN: But there are a 
number of implications of the same. I will try 
first to find out from the announcement 
which ihe Prime Minister was pleased to 
make in the other House. 

SHRI INDEER KUMAR GUJRAL: I was 
hearing him. He did not cover this point. But, 
I think, you will kindly keep in mind that the 
suffering of a lady dishonoured is worse than 
death. I think, that is why this has to be done. 

THE DEPUTY CHAIRMAN: Mr. Home 
Minister, I agree with the suggestion made by 
the lady Member and I support it. Thosa 
women have to be protected. To whichever 
religion or caste they may belong, they have 
to ba protected properly and provided for.  ...   
(Interruptions) 

SHRI    SUBRAMANIA.N    SWAMY: I 
have another point. 

 

SHRI S. B. CHAVAN: If you want 

toask me any question, let me first finish.   
...   (Interruptions) 

THE DEPUTY CHAIRMAN: Let him 
finish. Let him finish. Let him finish. Then 
you make your point. You may suggest 
whatever you like. 

SHRI SUBRAMANIAN SWAMY: On this 
point itself, 2.77 acres of land has now come 
back to the hands  of the Central Government. 
WiU those two temples, Sakshi Gopal and 
Sankat Mochan, be rebuilt or not because they 
were destroyed by the vandals of the BJP 
Government and the Hindu sentiment is that 
these two temples should be rebuilt  thereon? 

SHRI S. B. CHAVAN: I cannot possibly 
immediately react to what the hon. Member 
is asking. Certainly, we will have to consider 
a number of issues which get involved in this 
very important issue. 

Madam, there are two other points which  the  
Leader of the Opposition also   referred to,  and 
they are with respect  to  delinking that.       At  
one stage he said that you would have to delink  
the  2.77     acres  of land  and the  disputed 
structure.   In fact,  this was the very issue which 
was raised by L.  K.  Advaniji also in the other 
House.  I had merely requested him, and I am 
requesting you also.  Now, since  the     land-
acquisition has been totally set  aside,    the  
question does not  arise.       But,  still,   for my  
own satisfaction, is the Leader of the Opposition 
prepared to give me a plan, authenticated plan, 
which they   have in mind because    they were 
saying, "For   three  or  four  years   it is   the 
Garbhagraha which     is  going  to   be 
constructed, and thereafter the question of 
extending it to other disputed area  will   be      
considered.   We  will have  enough     time  to     
consider all these aspects."   So,  you    please  
give us your    authenticated    plan.      The 
structure     is  no  more     there now. Land  
acquisition  of 2.77  acres     has also  been set 
aside.   So, it becomes a totally  academic  
exercise.     There is no meaning    left to it.   
(Interruptions) 

SHRI PRAMOD M AHAJAN: If you give 
an assurance that you would implement our 
plan, we will submit it to  you. 

SHRI MENTAY PADMANABHAM: You 
have already executed your plan. 
(Interruptions) 

SHRI S. B. CHAVAN: I would like to 
announce what the Prime Minister has said in 
the other House. 

SHRI R. K. DHAWAN (Andhra Pradesh): I 
entirely agree with what Mr. Gujral and the 
Deputy Chairman have said regarding compensa-
tion to rape victims and others. But i    is case 
you are going to consider such 
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a proposal. I suggest there should be a  cut-off  
date for complaints   to   be filed because it will 
create a lot   of problems for the administration. 
And once such a word goes that the Gov-
ernment     is agreeing  ...   (Interruptions)  I say 
there should be a cut-off date. 

SHRI S. B. CHAVAN: I cannot off hand 
give any assurance to "the House. Certainly 
we will keep this in mind; and try to put this 
across to all those who are concerned with it 
and thereafter would take a decision.  
(Interruptions) 

Now, Madam, I would like to announce 

what the... 
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SHRI   S.   B.   CHAVAN:      The    an-
onuncement which   the   hon.   Prime 
Minister made in the other House was this.    
In addition to     the    ex-gratia relief in the 
case of deaths, grievous hurt or damage to  
the property, the Government of India will 
recommend to  the  State  Governments  that    
the victims  of recent      communal    riots 
may also be given the following assistance:    
(1)   employment  to    widows, wards of 
families    affected    by    the communal 
riots.    Where an    earning member of the 
family bag "been lolled or permanently 
incapacitated:   (2)   allotment of tenaments 
and house sites to families rendered    
houseless;    (3) allotment of shops,  space  
for  kiosks for families to restart their 
business; and (4  bank loans for capital 
investment   and  also  working  capital    for 
re-commencement of   the    industries and 
business    affected in    the   riots. Similar 
measures will also be    taken in   the Union  
Territories.    This  was the announcement 
which was made. 

SHRIMATI KAMLA SINHA; That is not 
going to help dishonoured women. What 
should be done to them?    (Interruptions') 

SHRI S. B. CHAVAN: I have taken note 
of your point. I am not competent to take a 
unilateral decision and make an 
announcement here in the House. I will 
consult a number of other Ministries and 
thereafter take a final view about it. 

. One point I would like to deal with is 
regarding the issues which the Leader of the 
Opposition was raising. One issue about 
which some kind of a reference was made 
and which is still under reference a«d which 
I have not been able to understand was about 
the Lucknow Bench of Allahabad High 
Court. He said the Hig>h Court did not give 
the judgment and that is why people felt 
rather restive about the whole thing and did 
this kind of a thing. I do not know what the 
connection between the two is.       

 

7.00P-M. 
1 don't find any     kind of connection between 
the two.   Why before tine 6th the Allahabad 
High Court    did    not give   the      
judgement—whether     the judgement was 
favourable -or against you is a matter     on 
which I   don't think any Government for that 
matter can bring about any kind of pressure on 
the  Allahabad High Court.     This point was 
also    agitated   before   the Supreme Court.    
The Supreme Court also said "It is impossible 
for   us   to give  any kind of direction from the 
Supreme Court.    However, we would request   
them   to   expeditiously    dispose of the case."    
That is the only thing they have  given.    I have    
got with me the  entire proceedings.    So it is 
not on hearsay that I am saying this thing.    It is 
on the basis of the record that I am     saying    
that    the Supreme Court had stated this thing. 
So also when we say that the judiciary is  
completely independent, to expect the   
Government that  we  should  try and represent 
the    matter by saying "you have to expedite the 
case" will also be rather too much.   Merely fee-
cause the judgement was    delivered rather late, 
why should it lead   you to attack the mosque?    
This is something I am not quite able to under-
stand. So this was a point which, in fact, I was 
not quite able to   understand and that is why I 
should   put across this kind of a question. 

Most of the points raised here by the hon. 
Members were of a general nature. 
Everybody was dissatisfied "The Government 
should have acted in the matter immediately." 
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That is the main thing which 
was raised by almost all the 
Members. Whosoever spoke   here, 
he did refer that this mosque was demolished 
at about 12.30 or so and thereafter the whole 
work continued up to 11.30 A.M. on the 7th. 
According to us they continued up to 7 
o'clock on the 6th. But according to some 
other sources, they say that they continued 
their work till 11.3a A.M. on the 7th. That is 
how it was stated. But according to my 
information, the whole thing was completed 
by... 

SHRI INDER KUMAR GUJRAL-. The 
whole thing was completed by 11 P.M.  on 
the 6th. 

SHRI S. B. CHAVAN: So whether it was 
continued up to 7 o'clock or up to 11.30 p.m. is 
not the point. The only point, as I said in the 
beginning, is the question of credibility and we 
did believe that. Till 11.30 we were regularly 
getting the reports from Ayodhya. We are in 
possession of all the reports. Every source 
reported that things are peaceful and nothing is 
going to happen. All of a sudden at 11.35 or at 
11.40; some people rushed towards the mosque 
and all the PAC forces, the police forces who 
were standing there have almost gave a full 
opportunity to them. "You can go ahead. We 
will just stand by and see what is going to 
happen." Even the para-military forces were 
actually in the charge of the Government of 
Uttar Pradesh. Since the morning we were 
getting in touch with the Government of Uttar 
Pradesh and telling them that we had placed 
194 companies at their disposal and whenever 
they required these companies, they can be 
utilised. There was no difficulty about it. But 
you will be surprised to know that from the 
very beginning they were totally opposed the 
idea of para-military forces being stationed 
there. Even they say that we should withdraw it. 
At that stage you will be surprised to know that 
they wanttd me to    deploy    some more 

force  in the  Terai region and      get back     
the  PAC    from   there.   I said "What is the 
idea of exchanging the PAC  with the     para-
military forces that  we are    sending?"   
Ultimately, since  the   State  Government  felt   
it necessary,   25   companies   had  to    be sent 
to the  Terai region.  Instead of the  para-
military forces,   it  was   the PAC battalion    
which was    brought back by the  State  
Government.    At about 12.30  we   got the 
requisition. The orders were absolutely clear 
that they need not wait for orders    from 
above.   As soon as  they get the requisition,   
they  have  the   orders   to move  in the      
matter.   And,  it was with a 20-minute time-
lapse that they could move.  At  12.30 or 
12.45,    we got some kind of a requisition that 
50 companies were required to be moved to  
Ayodhya     and  the  Commandants in charge 
of the para-military forces readied the forces 
and said   "We are now  prepared".   They 
requested the 

District Magistrate to accompany them. He 
refused to accompany them and said, "No, I 
cannot come with you." This was going on for 
almost half an hour and thereafter^ they 
wanted him to give in writing that he did not 
want to accompany them. Ultimately, if fire 
has to be opened or some of a force is to be 
used, the District Magistrate has to accom-
pany them. Ultimatelyj he agreed. Having 
gone three kilometres, he got another message 
and thereafter, he said. "I have ve-ry clear 
orders that I cannot proceed and I have to go 
back". Our forces insisted, "Unless you give 
in writing that you do not want us to proceed 
further, we are not prepared to go back." He 
gave it in writing. We have the written sort of 
thing wherein he had said that force was not 
to be used. So, the entire force was returned 
by about 2.30 because the road-blocks had to 
be cleared and they had to go on foot for 
almost three kilometres. Having gone three 
kilometres on foot, they were sent back. And, 
what happened thereafter is- everybody's 
knowledge now. 
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The meeting was held at about 6.00 P.M. 
wherein we had to take a decision as to what 
to do under those circumstances. Some 
people asked, "why is it that the Central 
Government took the decision of dismissing 
the Government?" Of course we have 
dismissed the Government. I do not deny that. 
We have dismissed the Government. They 
did not act in spite of the letters that we had 
been writing to them. Many hon. Members in 
their speeches, said that the Government had 
prior intimation and still we did not act on it 
From whatever source we had the slightest in-
formation about any damage to the structure, 
we communicated it to the U.P. Government 
saying^ "This is the kind of information 
which is being supplied to us. Please look 
into the matter and see that nothing of that 
kind happens". At about 7.00 P.M. we had to 
take the decision. After the decision was 
taken, the matter was sent to the President. 
By about 9.15 or so, the imposition of 
President's rule was made in U.P. 

A point was raised asking, "Why is it that 
you thought it was necessary that not only 
the State Government should be dismissed 
but the House also should be dissolved? Why 
did you not keep it in suspended animation?" 

SHRI INDER KUMAR GUJRAL: Befort 
you go to that, please give me a minute. I am 
glad that you have explained it. I would like 
you to explain to me two more points also. 
The first is, are you in good terms with your 
friend, the Minister for Defence who has got 
a video film of six hours? Have you seen it? 
If you have seen it, does the video film 
show—I want you to confirm or deny it—that 
the activity was continued till 11.15 or 11.30, 
that is, two hours after you proclaimed 
President's rule in that State? The second is, 
did you personally or any of your responsible 
officers see  the BBC's and     the 

CNN's projections from 12.15 onwards? If 
you did not was it not a serious dereliction of 
duty on the part of your department not to 
keep itself informed on the basis of visuals 
being shown which all of us were seeing 
about the things happening? And, why did 
you take time after  that      to   go   lazily   
about   it? 

 

SHRI S. B. CHAVAN: Madam, about the 
film which is still in the possession of the 
Prime Minister, I cannot straightway say 
anything. I would like to find out and if the 
Prime Minister allows, then only things can 
happen. I cannot possibly say on his behalf 
whether this video film should be shown or 
should not be shown. (Interruptions) I do not 
know. I have not seen it myself. I was dealing 
with the point of dissolution of the State 
Assembly. A question was asked, "Why is it 
that the Government thought in terms of not 
keeping the Assembly under suspended 
animation? Why did the Government think in 
terms of dissolution of the State Assembly?" I 
must tell you vevy frankly. .. (Intemtp-iions) 

SHRI YASHWANT     SINHA: Ma-dam  
it is a very      important  point 



 

which he has not answered. When I was 
speaking, I had said that these Points must be 
answered. Now if the Minister is glossing 
over it, if he is not answering; then I would 
like to have your ruling whether we raise it 
now or raise it later. I have only got up 
because you have allowed others  to  raise 
these points. 

THE DEPUTY CHAIRMAN: Mr. Gujral 
did not ask me but he being a senior Member, 
I didn't object. But I request the hon. 
Members,let the Home Minister finish his 
speech. If you have any points which you 
think are relevant and are not being answered, 
you may ask them. Butj we are not opening 
another discussion.   (Interruptions') 

SHRI YASHWANT SINHA: But certainly 
junior or senior, Members have a right to get 
a reply to specific points which have been 
made in the course of the debate—specific, 
important and unavoidable points. 
(.Interruptions) 

SHRI S. B. CHAVAN: There area large 
number of points which have been raised by 
the hon. Members and I have pleaded my 
inability... (Interruptions) 

THE DEPUTY CHAIRMAN: It is not a 
question of a Member being senior. I 
respected Mr. Gujral and I am not guilty of it. 
If he asks a very pertinent question, I allow it. 
I don't stand on such formalities that they 
should take my permission. But if he has a 
pertinent point, I allow it. There is no question 
of being senior or junior. You are quite a 
senior Member. You have been a Finance 
Minister. So you come in that  category.   
Now let him speak- 

SHRI S. B. CHAVAN: Madam, because 
of certain inhibitions, in fact, the details 
which I am trying to give, wll also become 
controversial. Having appointed an Enquiry 
Commis-sion and the CBI having been order- 

ed to look into the matter, if I were to give all 
the details in this House, then I will be 
prejudicing the working of both of them. But 
there are certain issues which have been rai-
sed to which I have got to reply. But it does 
not necessarily mean every point. If I were to 
give the reply here; it will be very 
embrassing for the Government also. Hence I 
will request the hon. Members to kindly 
appreciate  this  kind   of a  situation. 

SHRI YASHWANT SINHA:    Then why  
are we having a   debate? 

SHRI S.  B.  CHAVAN: I was just trying 
to reply      to the point which was raised. 
"Why is it that the Government did not think 
it in terms of keeping the Assembly under 
suspended animation rather than dissolution 
of  the Assembly?"    We have sufficient   
experience with the  U.P.   Government and 
with the same kind   of officers continuing 
and all the Members  of the Assembly 
remaining the same,  if the same  
Government is  to come into power, we will 
be totally ineffective in that area and we 
could not have done anything and that   is 
why dissolution was  the only  reply that we 
could possibly think of   and that is why we 
had to dissolve    the Assembly.  There was 
no option but to dissolve the House.  I am 
absolutely clear on that point that there is no  
difficulty  about     it.       (Interruptions)

 THE DEPUTY CHAIRMAN: I re-
quest the Members not to interrupt. 

SHRI S. B. CHAVAN: I would not yield 
on that issue at all. Barring this point, I don't 
think even in the case of dissolution of three 
or four State Assemblies, any other point was 
raised by the hon. Members barring one point 
which Dr. Jain was pleased to raise and the 
relevant point in that case was only about 
keeping the Assembly under suspended 
'animation. Why is it that the Government 
has' not kept the Assembly vn- 
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der suspended animation? Why it it that the 
Government has dissolved the Assembly? In 
this respect I wanted to give this kind of reply. 
Madam, on the 7th, I had to face... (In-
tertuptions)... 

 

If we keep the Assemblies in suspended 
animation, there will   always be fears in the 
minds of all the officers concerned that they 
might come back  again  and the    s'ame  
kind   of situation which     prevailed  on     
the 6th would be repeated.  That is why this  
was a deliberate    decision that the 
Government had to take with the kind of 
experience that it had      on 6th. On 6th the 
same thing had   happened.  On the 7th    
also it Was the same.   I am just trying  to  
bring to the notice of the House     that there 
was a large crowd on 6th night. We were      
announcing  and     requesting them to go 

out of the town.  Special trains were     
arranged.  Some     buses were also arranged    
in order to see that they  vacate   it but  
thereafter it came  to our notice that some  
move was afoot there which clearly indica-
ted that some people would not vac-'ate,  
would not go  out; Government of India 
seems to be    having something else in their    
mind.  This  dissolution and  dismissal     of 
the Government had not reached some peo-
ple and that is why they were thinking in 
terms of retaliation.  The entire mob was in 
a  mood of retalia 

tion.  They were having all kinds of weapons or      
other    things  in their hands.   That is   why  
before sending Hie  forces...    (Interruptions)...   
Let nie finish and thereafter we will consider  all 
other     things...    (Interruption) ... I won't yield, 
please. 1 won't yield   please. 

 

THE DEPUTY CHAIRMAN: Mathur 

gahib,  please  take  your  seat.   

SHRI S, B. CHAVAN; There was a crowd 
of almost two lakh and fifty thousand by the 
6th evening. The next day, almost seventy 
thousand people might have vacated that area. 
And thereafter, again the same question arose 
about some of the officers. Of course, we 
propose to take action against all those offcers 
who behaved in a particular manner, who did 
not co-operate with our paramilitary forces or 
the Army Commanders who had gone there to 
enforce law and order.     The S. P. and   the 



 

D.M. who, in fact, were not cooperating had 
to be sent out. We will see that proper action 
is being taken against the officers who were 
responsible. If 1 mistake not, the Collector, 
the S.P., the D.I.Gs. and the I.Gs. of that area 
were put under suspension and necessary 
action against them will be taken. 

 

SHRI   S.   B.   CHAVAN:     But    the 
assessment  of the  Commandos    who, in fact, 
were supposed to go to Ay-sdkj'3  was they 
did    say that tizey had to take the overall 
situation into account and the mob was in a 
belligerent mood and if they did not   go there 
at  a  time    of their     choosing, might be, 
they would have to shoot down a large number 
of   peopel who were  trying  to  create   
problems,   either by blocking the way or by 
their threatening force. So, in the evening of  
7th  we  took  the  decision       that 
paramilitary    forces     had  to    reach there.     
It was at this time   that we could   insist   on  
the   commandoes   to see that they  reach  
Ayodhya       and take possession of the 
disputed structure and   also  the area.    I must 
say-that the new force which we    have raised,  
the  Rapid  Action Force,  was in the front and 
the rest of the people were following them.    
Of course,   at one  or  two  places     We  had   
to  use lathi-charge   and thereafter we    hnd t0 
use teargss and thereafter      some kind of 
firing had to be resorted  to, but only a few 
people were injured in the incident. In    order 
to       avoid large-scale    blood-shed    we did   
not ask the forces to  move  during    the 
daytime.       we had asked the. forces to go 
there during    the daytime the position would 
have been rather very difficult and there was 
no point id  unnecessarily  sending  the    
forces there during the daytime.     The time 
when  the    neoDle     were  trying    to move  
out from  the   area  was       the time which 
actuallv    weighed      with us.     There  are 
other    issues which 

the hon. Members have raised. But I must say 
that I don't have sufficient information at this 
time at my disposal. I will require some more 
time and then wtill be able to supply the 
information to the hon. Members who are 
interested in finding it out from me as to what 
happened and in which area. I will only inform 
the hon. Members that in the case of the four 
States where the President's rule has been 
imposed, the point of the Government is that if 
we allow them to function as they are, the 
banned organishations may not be controlled. 
Every Chief Minister was openly proclaiming 
"I belong to the RSS", as if he wanted to invite 
trouble for himself. Now, I have been told a 
different story. But still every Chief Minister 
and most of the Ministers—I have seen their 
records—I must say most 0f them, belong to 
the RSS. This kind of organisation has been 
declared illegal by the Government.' If we 
have to impose the ban, get the people 
arrested, get their properties seized, get their 
bank accounts frozen and take any further 
action in the matter, with the kind of 
Governments which were functioning in those 
areas it is almost impossible. It is impossible 
to expect this kind of a Government which is 
totally wedded to a particular ideology to 
discharge the responsibility expected of it. 
(Interruptions) . .. 

SHRI JAGDISH PRASAD MATHUR; 
You cannot take such steps against them. It is 
a mistake ... (Interruptions) ... 
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SHRI JAGDISH     PRASAD     MA-
THUR: You cannot take such a decision.     
This is a basic flaw. (Interruptions) .   .   You   
cannot  take  such    a 
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decision. Your decision is only     partisan.   
... (Interruptions)... 

THE DEPUTY CHAIRMAN; la-thur 
Saheb, please. 

 
THE DEPUTY CHAIRMAN: Ma-THUR: 

You cannot movr on a presumption. 
(Interruptions)... The Law Minister is here. 
Let him condemn the presumptions. 
(Interrup-t'ons) ... 

THE DEPTTTY CHAIRMAN: Ma-thur 
Saheb, please (Interruptions) . . STou please 
sit  dov/n    (Interruptions) 

 
That is the end of the matter. (In-

terruptions) ... 

SHRI S. B. CHAVAN: Actually this is 
what the Chief Ministers have stated and the 
r-ports of the Governors also clearly show... 
(Interruptions) . .. 

THE DEPUTY CHAIRMAN: Order   
please.   (Interruptions) ... 

SHRI JAGDISH PRASAD MATHUR:* 

THE    DEPUTY    CHAIRMAN;        I  
permitanything to go on      record except the 
Home Minister's reply.   (Interruptions) ... 

SHRI S. B. CHAVAN; I have this kind of 
information ... (Interruptions) ... 

SHRI JAGDISH PRASAD MATHUR:* 

THE DEPUTY CHAIRMAN: I am not 
permitting you. It will not go on record.    
(Interruptions) ...   This      is 

*Not recorded. 

This is not  going on record.    Please, Home  
Minister.   (Interruptions)... 

SHRI S. B. CHAVAN; All these kar sevaks 
when they returned; were received by the 
Chief Minister and the Ministers.   
(Interruptions) ... 

 

SHRI S. B. CHAVAN; The Governor 
submitted a report... (Interrup tions) ... that if 
the State is to be run... (Interruptions)... as per 
the provisions of the Constitution two things 
are necessary... (Interruptions) ... 

SHRI JAGDISH PRASAD MATHUR; 
That is illegal... (Interruptions) ... 

THE DEPUTY CHAIRMAN: Please, you had 
your time and you   spoke.   . (Interruptions) ...   
Please    take your seat...   (Interruptions)  .. 

SHRI PRAMOD M AHA J AN. It is not 
correct...   (Interruptions) ... 

THE DEPUTY CHAIRMAN; Please sit  
down...    (Interruptions) .. . 

SHRI PRAMOD M AHA J AN; Let him 
name the Chief Minister who went to the 
railway station... (Interruptions) ... 

THE DEPUTY    CHAIRMAN I 
won't permit. I am not permitting... 
(Interruptions) ... 
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He referred to the Chief Minister. Which 
Chief Minister?  ...   (Interrup-" iions)... 

SHRI S. B. CHAVAN; The governor made 
it absolutely clear I have the report of the 
Governor where he said in unmistakable 
terms that the State cannot be run as per the 
pro-* isions of the Constitution and there was 
no alternative but to dismiss the Government   
• • •   (Interruptions) ... 

SHRI JAGDISH PRASAD MATHUR: 
That is wrong. That is unconstitutional       
(Interruptions)... 

SHRI S, B. CHAVAN: Under these 
circumstances I had to dismiss. I hsd no other 
alternative ...(Interruptions) There were 3 few 
officers wno did not coope'rate with the 
Government ... (Interruptions)... 

 

SHRI YASHWANT SINH: Madam, we do 
not expect the Home Minister of the country 
to make a statement in this House which he 
cannot substantiate. The Home Minister has 
to substantiate what he is saying...    
(Interruptions)... 

SHRI S. B. CHAVAN; I sra prepared to 
substantiate that the Members of the 
Govemuwrit were    very 

much there...   (Interruptions,) . 
SHRI YASHWANT SJNHA; Then, Mr. 

Minister, for what reasons are you not 
menitoning the names in the House? We want 
to knc>w the names. Mention  them   ...   
(Interruptions)... 

SHRI S. B. CHAVAN: I am not yielding   
(Interruptions) . 

 

SHRI PRAMOD MAHAJAN: He has to 
withdraw -othervMSs he has to tell us the 
name of the Chief Minister...    (Interruptions)  

SHRI S. B. CHAVAN; I do not want to 
say. Now I will request the House...    
(interruptions) . 

SHRI PRAMOD MAHAJAN: He has to 
tell the names • • • (Interruptions) ..   . 

THE DEPUTY CHAIRMAN: You go back 
... (Interruptions) I will not permit you to 
stand in the well of the House... 
(Interruptions) Couia you go back to your 
seat? (Interruptions) You go back... 
(Interruptions) 
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This Government must be dismissed... 
(Interruptions) ... 

THE DEPUTY CHAIRMAN; I will put 
the resolution to vote . .. (Interruptions) ... 

SHRI PRAMOD MAHAJAN:       He 
should   withdraw   it. .. (Interruptions) 

† [  ]Transuteration in Arabic   Script. 

SHRI M, M. JACOB: He has the right to 
say what he wants to say. The Minister has 
got the freedom to say what he wants to 
say... (Interruptions) ... He cannot be com-
pelled t0 say what he does not want to  say. 
..    (Iiiien-upttoris) ... 

SHRI AJIT P. K. JOGI (Madhya 
Pradesh): He has a right... (Itfiter-
ruptions)... 

SHRI PRAMOD MAHAJAN; It is not a 
question of any rule-book. He has already 
made an allegation that the Chief Minister 
of the dismissed States went to the railway 
station to welcome the fear sevaks. I would 
like tc know who are those Chief Min-
isters. .. (Interruptions) . .. 

'HE MINISTER OF STATS OF THE 
MINISTRY OF SURFACE TR-
^NSPORT (SHRI JAGDISH TYT-LER): 
He said 'cheap Ministers', not Chief 
Ministers'... (Interruptions).. i 

SHRI VlStfVjrr P. SOGIT !Maharahtra) 
. I appeal to th=» Leader of the   
Opposition...    (Interruptions) ... 
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SHRI VISHVJIT      P. SINGH; I 
arieal to the Leader of the Opposite n to 
control his party. . (Interruptions,) ...Madam, I 
am. on a point of order. I may be allowed. 

THE DEPUTY CHAIRMAN: Yes, I  am 
allowing. 

SHRI VISHVJIT P. SINGH: Today this 
House has been plunged into a discussion 
which has been of a level...   (Interruptions)... 

SHRI PRAMOD MAHAJAN: What 
is  the  point  of order?   ... (Interrup 
tions) ,..,  

THE DEPUTY CHAIRMAN: I would  
reply  to  that. 

SHRI PRAMOD MAHAJAN: What is the 
level  of the  discussion? 

SHRI R. K. DHAWAN: They are 
welcomed by the Chief Ministers... 
(Interruptions)... 

SHRI V.  NARAYANASAMY:     AH the 
Ministers garlanded the 'kar sev-aks'.  They 
garlanded    and    received the  'kar  sevaks'.     
Why do     you... (Interruptions)... 

THE DEPUTY CHAIRMAN: Please order...   
(Interruptions)...   Mr. Jam, please sit down. I 
am not permitting you.   Please... 
(Interuptionns)... 

SHRI VISHVJIT P. SINGH: My print is, are 
we going to waste the time of this House on 
peripheral discussions or are we going to 
strengthen. ..   (Interruptions).... 

SHRI PRAMOD MAHAJAN: It is the 
dismissal of three Governments. 

† [ ]TransliteratiOn In Arabic   Script. 

The Home Minister is alleging that the Chief 
Ministers received the 'kar sevaks' at the    
railway    stations... (Interruptions) ... He does   
not have proof. 

SHRI R. K. DHAWAN: They were 
received in their chambers and in 
their houses. He has never used the 
words 'railway-stations'. How do 
you say ... (Interruptions)... He 
has never used the word 'railway- 
stations'. ,. ,; 

 
I will look at the record and find out. Please 

take your seats  ...   (Interruptions) ...   I will 
look    at    the record and see whether he said 
they were received at the railway-stations or 
where.      I will look into that... 
(Interruptions)...  I    do    not    know what      
he     said.      I      will      see. 

 
Now there is a dispute whether they were ... 
(Interruptions)... Mr. Jain, can you just keep 
quiet for one minute? Let me find out from the 
record whether the Home Minister said that 
they were received by the Chief Ministers at 
the railway-stations or anywhere. I have no 
way to find out...   (Interruptions)... 

SHRI SIKANDER BAKHT: Madam 
Deputy Chairman, you do not need to look at 
the record. Let the Home Minister say where 
they were received...    (Interruptions)!... 

SHRI S. B. CHAVAN: I cannot disclose 
the source here. If there is anything which 
they have in mind, certainly I will exchange 
ideatf with the Leader of the Opposition as to 
what exactly is the information Ik the 
possession of the Government. I will try to 
satisfy him. But I possibly disclose it in this 
House. 

THE DEPUTY CHAIRMAN: Now that 

witter is closed. I will pasfcon 



 

to  the  Statutory resolutions The 

question is: 

"That this House approves the 

Proclamation issmed by the President 

on the 6th December, 1992 under article 

356 of the Constitution, in relation to 

the State of Uttar  Pradesh." 

The motio was adopted. 

THE DEPUTY CHAIRMAN:      The 

question is: 

"That this House approves the 

Proclamation issued by the President on 

the 15th December. 1972, under article 

356 of the Constitution, in relation to the 

State of Madhya Pradesh." 

The motion was, adopted. 

THE DEPUTY CHAIRMAN:      The 

question is: 

"That this House approves the 
Proclamation issued by the Pre* 

sident on the      15th    December, 1992, 

under article 356 of       the Constitution,  in 

relation to    the State of Rajasthan." 

The motion tuas adopted. 

THE DEPUTY   CHAIRMAN;     The 

question is; 

"That this House approves the 

Proclamation issued by the President on the 

15th December, 1992, under article 356 of 

the Constitution, in relation to the State of 

Himachal Pradesh." The motion was 

adopted, 

THE DEPUTY CHAIRMAN: Since the   

Statutory   Resolutions...   (Interruptions) ...   

have been  adopted   the Motions stand barred    

and need not be put to the vote of the House. 

The House is adjourned    till 11.00 a.m.  

tomorrow. 

The House then adjourned at 
forty-one minutes p"ast seven of the 
clock till eleven of the clock on 
Tuesday, the 22nd December, 1992. 
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